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been modified from 1986-87 to the extent
that for industrial ventures the limit of loan
has been raised from Rs. 25,000 to Rs.
35,000 for business ventures the ,limited
has been reduced to Rs. 15,000 while for
service venture it remain at Rs. 25,000.
Under the scheme, the activities allied to
agriculture such as dairy, piggery and poul-
try, etc., are being treated as business activ-
ity, thereby restricting the financial assis-
tance to the tune of Rs. 15,000. However, on
the contrary, under the Central Investment
subsidy Scheme, such type of activities are
registered as ‘Industry’. | therefora, u.ge
upon the Government to treat dairy, piggery
and polutary as ‘industry’ and increase the
limtt of advance accordingly.

12.37. hrs.

DEMANDS FOR GRANTS 1988-89—
CONTD.

Ministry. of Home Affairs—Contd.
[English]

MR. DEPUTY SPEAKER: The House
will now take up further discussion and vot-
ing on the Demands for Grants under the
Control of the Ministry of Home Affairs. |
want 10 inform the hon. Members that today
we want to finish the Demands for Grants in
respect of the Ministry of Home Affairs.
Therefore, | request all the Menbers to coop-
erate with me and try to be very belief;;

DR. D.N.REDDY (Cuddapa) : It is an
important Ministry, Sir..

MR. DEPUTY SPEAKER: We are tak-
ing up the allotted time. The Businass Advi-
sory Committee decided to allot six hours
and we are going to avail of it fully. There is
no doubt about it. But within the allotted time,
you have to speak. That is all.

Mr. Syed Shahabuddin.
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SHRI SYED SHAHABUDDIN (Kishan-
ganj) Mr. Deputy Speaker, Sir, as | take up
this Annual Report of the Home Ministry and
its Demand for Grants, | speak with a heavy
heart, more in sorrow than in anger and with
fears and forebodings about the future ofour
Republic. Because Home Affairs is not an
ordinary portfolio; itis an index of the political
health of the nation; it is a mirror of our
collective psyche. The Indian State is in a
state of sickness. We all hope that the sick-
ness does not prove to be fatal. The Indian
State was once said to be soft. Today it
seems to have turned hard with a venge-
ance, with repressive laws after laws; au-
thoritarianism is steadily marching forward;
we have a Government which is insensitive,
sometimes brutal, and which has an insa-
tiable hunger for power or for use of force.
We know, Mr. Deputy Speaker, that power is
not wisdom; nor does it always generate
wisdom. And that is why we are where we
aie today.

The system is being eroded; our institu-
tions are being subjected to indignity. We
know what was said the other day by the
former president and we also recall what the
Prime Minister’s instructions were to the
Home Minister. The Horhe Ministry Seems
to have taken that in its stride. We do not
know what progress has been made in the
inquiry that was ordered into the allegations
which have brought down the prestige of the
presidency as an institution. We have a
Council a Ministers whose Committees or
Groups do not seam to function; they are
charged with urgent problems, but they do
not have even the time to meet and ponder
over the problems of the nation. There are
Ministers who have been turned into forgive -
me to say, enand-boys. Parliament has
been taken for granted. We have hardly any
discussion, lts dignity and prestige are at a
low ebb. The Governors have been turned
into agents of the Central Government and
instrument of destabilisation of opposition
Govarnments. We have Chief Ministers who
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are appointed like Subedars. The
Constitution is amended on very very impor-
tant aspects without any national consensus
and sometimes against the national consen-
sus. We have reports which are prepared
with great diligence which affect the very
future of our country like the Report of the
Sarkaria Commission which are simply
treated with disdain amounting to contempt.
They are not even looked up. The Election
Commission appears to have surrendered
its authority to the executive or its role has
been deliberately wittled down and by-elec-
tions remain due for months and months
without any reason. We have been hearing
about electoral reforms for the last seven
years. It was assigned to a Cabinet Commit-
tee tor consideration. The Election commis-
sion recently told me: we have nothing more
to add. Our recommendations are already
before the Government and we kncw noth-
ing about them.

There is odour of corruption not just in
the state apparatus but even in the institu-
tions which are hold to be sacred. It has
reached the sanctums of the public service
commissions and even judiciary. People
losing faith in the democratic process, in the
s'yslem as an instrument of peaceful trans-
formation of cur society. Were are we going,
Mr. Deputy-Speaker, Sir?

Violence has become our daily diet and
as a nation, our sensibilities have been bru-
talised and inter-group social tensions have
reached unprecedented heights. Fascismis
not very far away. One can hear its foot-tall
across the tunnel of time The culprits of
Hashimpura and Maliana remain unpun-
ished, one year after such killings took place
and the victims of 1984 riots who have iden-
tified their culprits remain still un-rehabili-
tated.

The violence against the weaker sec-
tions of our society, whether they are minori-
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ties, or whether they are harijans or whether
they are tribals, have reached a point where
the cup of patience is full and it has been
assumed new forms, new dimensions. You
may call it an inter-group conflict. Many a
time, it is not. It is the use of state apparatus
and the state power against the weaker
sections.

Atrocities against women, crimes
against womanhood despite all the culture
that we talk of has become the order of the
day. Tortures and deaths in police custody
are galore and the Home Minister even re-
fuses to count them or keep track of them. ||
treatment of under trails of detenues in
prison is the order of the day and the Home
Ministerinforms methat itis not his business
to keep track of such sordid happenings.
massive violation of human rights for the first
time has attracted international attention.
That is a measure of the fall that we had.

In Punjab, we are tacing a very grave
situation. That 1s perhaps an under-state-
ment. What worries me is there are so many
shifts and turns sometimes ‘U’ turns-which
leave us cold and at least the common
citizen who is not in the know of things, is
absolutely baffled and sometimes shocked.
While the macabre dance of death goes on,
ourvalues seemto have mixed up. For some
people terrorists have turned into heros, the
guilty have become innocent. Who are the
quilty and who are the innocent? It is very
dificult to lay down the line. One does not
even know who the so-called terrorists are.
That is why, there is wide spread feeling that
some of these terrorists are inspired and are
encouraged by people within our own ranks.
Terrorisation is Government's accepted
practice. But Terrorisation can never be an
answer to Terrorism.

In the meantime, the rule of law has
become a casualty in Punjab. Killing by
police in fake encounters despite the denial
by the Home Minister is widely alleged and
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the Home Minister has not replied to the
charge as to why is it that the dead bodies of
such people have never been returned to
their next of kin. Arbitrary arrests*go on.
Almost everybody belonging to a particular
community in Punjab feels insecure.

| would like to know from the Hon. Min-
ister the latest date about the number of
people in jail, what are the charges against
them, how many of them are proclaimed
offenders and how many of such persons
have lost their lives after being taken into
custody by the police. Why cannot we have
a tribunal which would look into all such
allegations?

The Home Minister has one answer
now. All that is happening in punjab is attrib-
uted to an external factor. | know the games
that nations play. But | think it is facile on the
part of the Government to attribute it all to
what our neighbour is doing. | thing it takes
our minds off, it diverts our attention from the
real responsibility for what is happening in
Punjab. This alibi is wearing thin. | think the
Government would do well to let the House
know what it has done to arrest the hand of
Pakistan if at all Pakistan is playing such a
substanti ‘e role in Punjab.

| plead that in order to bring the Punjab
situation to some level of normalcy and if the
Government, as it says, is prepared to teke
acalculated risk, let it release the rest of the
Jodhpur detenuss, let it punish the guitty of
the 1984 atrocities and disturbances; let it
release those who have not been charge
with any specilic crime despite months
under incarceratiog; let it establish a perma-
nent commission inquiry to gointo all allega-
tions of fake encounters and let it make
Some progresson the implementation of the
Punjab Accord.

Finally, | would suggest on the Punjab
Issue that you may call a meeting of all sikh
leaders who matter. | think their hearts are
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not devoid of patriotism. They know where
the situation of Punjab is taking the country
and 1 am sure they would respond with
reason if we make a gesture towards them.
Since it is a national issue, let the Govern-
ment constantly take the national parties
and all the political parties and the House
into confidence and consult them in order to
evolve a national line on Punjab.

On Assam, we recently had a fairly
substantial debate. All | would like to say for
record is that the recent amendment of the
Tribunals Act, has added to the sense of
insecurity of minorities in Assam. It depends
of course upon the way the law is admini-
stered. But unfortunately the Government
has turned a deaf ear to the suggestion |
made that since citizenship is a central
subject and since safeguarding the national
borders is the responsibility of the Central
Government, let the responsibility forimple-
menting the Foreigners Act and the Tribu-
nals Act be solely in the hands of the Central
Government through a special machu ary
devised for the purpose.

The recent amendmaent will not add to
the efficiency of the process, | am sure. tt
only has atremendous harassment potential
which shall be exploited if not by the Govern-
ment, at least by the administration and
lower people in the administrative echelon.

On Gorkhaland | must say that an im-
pression has been created that violence
pays. A very sordid political game is being
played. | don't know who is encouraging
whom and who is relying on whom. But the
fact is that | don't like the spectacle of a
person who organises violence being re-
ceived by the Home Minister at his beck and
call. Ithink itis a dangerous precedent. If you
say that it is a State problem all right then let
the State Government have a free hand to
deal with it. What is possible for the Central
Government to do must be done and that
you are not doing. You can, to some extent,
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satisfy the Gorkha people. the Nepali speak-
ing people, by putting Nepali into the 8th
Schedule, by giving it an equal status. |don't
know why it cannot ba done, why that ges-
ture cannot be made. You can do something
by allocating special development re-
sources for the hilly regions of Darjeeling.

PROF. MADHU DANDAVATE (Ra-
japur): The State Government has also
suppgrted that.

SHRISYED SHAHABUDDIN: You can
do that; but you are not doing. Therefore, |
would suggest, please don't please don't
handle the Gorkhaland agitation in a manner
that will set another part of the country on
fire. The intra-group tension and communal
tension has created a sense of insecurity,
frustration, disappointment and dis-enchat-
ment in the minds of the religious minorities
who today have nothing but broken prom-
ises unfulfilled demands and demolished
hopaes to rest on. This cannot continue. This
Government seems to have no power to put
a ban on provocative speeches. This Gov-
ernment seems to have no authority to con-
trol publication of offensive material. This
government does not control irresponsible
and insulting slogans. This government
does not have any say against the distribu-
tion of inflammatory leaflets and posters.
They are all protected. Nothing is done
against them. Militant organisations, ex-
tremist organisations, Senas and Dals have
full freedom of the land. They can do what
they like. They operate anywhere with noth-
ing to bar them We have this National Inte-
gration Council whose resolutions and rec-
ommendations are nothing but a fodder for
the dust bin. Nothing has been acted upon.
They give so many recommendations and
yet the government seems to be totally help-
less. The home Minister read out the recom-
mendations of the Haksar Committee report
in this House six months back. | would like
to know what progress has been a made in
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implementing the recommendations of the
Haksar Committee report of the National
Integration Council.

Central government issues guidelines
after guidelines. It seems as if their job is
done after they have issued guidelines. The
seem lo thing it is not their responsibility to
see to it that the implementation of these
guidelines is fully, authoritatively and regu-
larly monitored. Why should it not be done?
if there are State Governments which are
delinquent in this respect let them be placed
before the bar of the nation. Let the grave
year be protected. Let the places of worship
be protected. Let there be no discrimination
in the use of public address system between
one community and the other Let there be
regulation of processions as has been sug-
gested on the floor of the House. Let the
statistics be published. Let the truth be
known. Why cann't the government do all
that to control this demon of communal vio-
lence. The Government said theat they
would create an anti- riot force. That was the
recommendation of the National Integration
Council. They said that they would re-struc-
ture the entire para-military organisations
and the armed constabularies. | would like to
know what progress has been made in this
direction so many years after those recom-
mendations were adopted?

Mr. Deputy Speaker, | must confess to
you that | have a suspicious This is not just
madness. There is method behind this
madness.

I must refer to the raging controversy in
Ayodhia. The Ayodhia episode has de-
stroyed the faith of the Muslim community in
the constitutional safeguards and in the prin-
ciple of religious freedom. It has affected
their faith in the system. The title suit remains
unresolved after 37-38 years. The only
demand today is that let this title suit be
referred fo a special bench consisting of
three High Court judges preforably in south
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India but that is not insisted upon. The
Government says that is a fine suggestion.
Many political parties say it is a fine sugges-
tion yet nothing is done, months after this
suggestion has come before the bar of the
public opinion, And there is an overall na-
tional consansus that if this matter cannot be
resolved through dialogue, negotiation or
mediation through political consultations or
through parliamentary debate then let this
matter be decided by law. Why cann't we do
that? Everybody has also accepted that
there should be a law to maintain the status
of all places of worship as it exisied on the
day of our freedom, namely 15th August,
1947. The Home Minister told me that it was
abeautiful suggestion that it should be acted
upon for the future health of the nation. Why
this has been done? There is tribal unrest,
There is naxalite activity. These are social-
economic phenomenon. You cannot deal
with them as law and order problem. The
time when you could purchased leaders is
gone. Leadership will be destroyed. New
cadres will emerge and they will take to the
strests. Then where shall we be as a State?
This is what pains me , Mr. Chairman.

Sir, | want to understand the
Government's strategy is in dealing with this
social situation. It seems to me that they are
notreally concerned with solutions. They
seemto be concerned more withkeeping the
fires raging. 1 am making that statement with
a sense of responsibility and a full heart.
Thera seems to be no political will that these
issues, these non-issues, which do arise in
plural society, must be resolved. There
seems to be deliberated desire to keep the
fires burning. Why? In whose interest? For
What purpose? Why don't you take the initia-
tive? Why don't to do a thing which are so
obvious? But you want to keep your options
Open. You want not to do a thing in order that
your options remain open for the sake of
political gain or political loss.

We are responsible to the nation. If we
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have love, feeling and affection for the coun-
try, | speak with anguish to the Treasurey
Benches and to tne Ministers, please do
something before it is too late. Use the State
power that we have vested in you. Do
resolue these outstanding questions. Do
resolve thesa problems through negotia-
tions, discussions by using all the authority
that we have vested in you. Take a fresh look
at the social map and ensure that disparities
are discriminations are the order of the past,
that there is nodistortion inimplementing the
policies that were laid down by the founding
fathers of the Constitution, thatthere is struc-
tural reorganisation, wherever it is neces-
sary, so that we have a country in which all
social groups will be satisfied, all regionsfeel
happy, everybody's honour is protected,
everybody's dignity is taken care of and
everybody feels that it is his country.

if | measure by this yardstick, the Home
Minister has failed in his duty. But that is not
a failure of the Home Minister alone. It is a
failure of the Government. Unfortunately it
also reflects the failure of the system to
which all of us belong and to which all of us
are aparty. Therefore, throughyou, lrequést
the Government, the nation, the country,
please do something before it is too late.

[Translation]

SHRI RAM PYARE PANIKA
(Robertsganj): Mr. Deputy Speaker, Sir, |
support the Demands for Grants of the Min-
istry of Home Affairs. The Home Ministry
have to perform a difficult responsibility of
maintaining law and order, communal amity
and centre-state relations throughout the
country. Our Government under the leader-
ship of the Prime Minister Shri Rajiv Gandhi
have solved serious problems in the country
during the last 3-4 years, whether it be the
Assam problem, the Nagaland problem or
the Punjab problem. Such types of problems
which were pending since long, have been
solved. As far-as the law and order problem
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is concerned, everybody knows that the
Central Government can only give directions
to the State Governments-and deploy cen-
tral forces there on their demand and nothing
beyond that. | therefore, would like to urge
upon the hon. Minister of State that some-
times such a situation arises when a State
Government encourages agitations and
violence in the State. So the Government
should equip itself with such powers as may
be necessary to maintains law and order in
that particular State. Recently, there was a
call by the opposition for a ‘bandh’. You as
well as the House would be pained to know
that the officers of some State Governments
including West Bengal and Kerala who were
responsible for maintaining law and order
were themselves instigating the people to
throw stones and thereby making the mock-
ery of the law and order.

13.00 hrs.
[SHRI SHARAD DIGHE in the Chair]

Sir, there should be a discussion onthe
report submitted by the Sarkaria Commis-
sion. The Hon. members belonging to the
opposition parties allege every now andthen
that the Central Government is concentrat-
ing all the powers in its own bands. | want to
maka it clear that whenever any question of
responsibility and liability arises, our col-
leagues in the opposition blame the Govern-
ment but whenever the question of taking
action and excercising power, comes up,
they say that the Central Government is
deviating from the policy of decentralization.
I want to make it clear that such a policy of
double standard cannot be tolerated. If we
want to protect the integrity of the country,
then there is no place for these things. You
can see that now-a-days extremism is rais-
ing its head in West Bengal, Andhra pradesh
and in the areas adjacent to them. If we want
to crush this extremism then we cannot
wholly depend upon the State Government.
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The Central Government will have to come
forward to control those forces which are
creating obstacles in the way of forging na-
tional integration. In the present state of
affairs the Central Government should not
become a silent spectator by saying thatthe
law and order is a State subject. | think that
these problems could arise only due to the
inactiveness on the part of the Central Gov-
ernment because instead of taking any step
against extremism it has always termed it as
a State subject.

So far as the aspect of the National
integration is concerned, we will have to pay
our attention towards it. The Government
will have to review their policy towards the
economically backward regions of the coun-
try, where the people have no work, and take
special measures for their development to
check the wide spread resentment among
the people there. We will have to raise the
standard of people in such areas. This i3 not
only a matter of law and order but the eco-
nomic problem is also linked with it. The
extremism is raising its head in those areas
which are poverty stricken such as Andhra
Pradesh, tribal areas of Bihar, Jharkhand
and some parts of West Bengal. The con-
ception is that the people who are facing a lot
of difficulties in their life, have turned to
extremism. |, therefore, want to say to the
hon. Minister that if he wants to establish
peace in the country and wants to make the
country strong, then in order to bring about
improvement in the economic position of the
people and bring them back into the main-
stream the Government will have to provide
adequate resources to the people and crush
those elements who support extremism.

Our Prime Minister, Shri Rajiv Gandhi
had once said that those Governments will
notbe tolerated which are unable to maintain
law and order; which are not properly main-
taining the pace of development and which
are making efforts to separate some per-
sons from the national mainstream. You
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may recall that this statement of the Prime
Minister had fluttered all the State Govern-
ments ruled by opposition. We want to re-
mind them that when the Janata Party came
|n1o"powor at the Centre then, its Home
Minister had dismissed nine democratically
elected State Governments with a single
stroke of pen. But when their turn came, they
tried to create an uproar in the whole country
in the name of democracy saying, that Shri
Rajiv Gandhi wanted to dismiss the demo-
cratically elected State Governments. But:
they should not forget their own actions. The
opposition parties are arguing for the sake of
argument. Today the opposition has no
standard. They do not know what type of
relations we should have between the
Centre and the States and howthe extremist
and such other elements shouldrbe crushed.
They want to grind their own axe in every
field. if the law and order is to be maintained
then the accords which have been con-
cluded at the national level should be imple-
mented at all costs. Whether it be the Darjee-
ling issue in West Bengal; whether it be the
issue of the Agency Areaor whether it be the
Tamil Nadu issue. The State Governments
before accusing the Central Government
about the law and order machinery should
first think about their duties also.

it is a matter of pleasure that the inci-
dents of communal riots have come down in
the country except in two or three places in
U.P. and Bihar. There is a need to remove
the basic causes of communal riots. Our late
Prime Minister Shrimati Indira Gandhi had
formulated a 15 point programme. | want to
make it clear that not only the opposition
Governments in the States but also some of
the Congress Governments have not imple-
Mented this programme honestly and
wholeheartedly. In order to check the com-
Munal riots, it is essential to implement and
monitor this programme not only by the State
Governments but by the Central Govern-
Ment also. The Central Government should
nquire all the State Governments about the
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action they are taking in this regard. The
State Governments — whether they belong
to the ruling party or to the opposition —
which hesitate to implement this programme
should be dealt with in a democratic but a
firm manner because not the Government
but the unity and integrity of the nation is
important. The number of incidents has, no
doubt, come down but at the same time |
want to emphasise that the purpose would
not be achieved by simply giving directions.
What is required is the implementation of
those steps which can prevent such inci-
dents.

| have been hearing since long that
recruitments in the Central forces and the
Provincial Forces would be made in propor-
tion to the population of various castes and
communities. It has also been heard that
Muslims would be recruited inthe P.A.C. and
in other forces but nothing has been done till
now. The share must be given to minorities
and this work would not be accomplished by
issuing instructions only. Speaking in the
morning, Shri Charles has said, that India is
the only country of this world, where the
minorities can live safely and the Congress
is the only party in India which can take along
with it the 70-80 crore population of India.
India is being praised by the whole world. It
is a matter of pleasure but | want to say that
there are some parties in India which have
been formed either on the basis of a region,
caste, community or a language. This is the
requirement of the presenttime that cutting
across our party lines, we must demand that
no party should be allowed to function which
owes its existence to casteism, regionalism
or fundamentalism. The various State Gov-
ernments have been constituted eitherinthe
name of caste, region or else on the basis of
sentiments. As a result thereof they are now
indulging in corrupt practices. Whether it be
the Karnataka Government, Telugu Desam
government or the Haryana Government, it
is all a fun. The opposition parties of our
country are in a complete mess. We will
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surely have to fight Pakistan but beside that
we will also have to fight corrupt forces within
the country in order to save it from corruption
and malpractices. We will alsc have to
strictly deal with the Governments in our
country that instigate communalism. Unless
this is done we cannot function smoothly and
therefore | request this House and to the
masses of the country to suppress those
elements from the very beginning, which
create hurdles in the way of national integra-
tion.

| would also like to submit to the hon.
Minister regarding the administrative serv-
ices. It is an important thing. You are surely
controlling the central services like I.F.S.,
I.P.S., etc. and the honesty with which re-
cruitment is made in these services, in my
view, makes the people of our nation feel
proud. Butyou mustwiden the circle of these
services. If you want that the feeling of na-
tionalintegration and unity is promotedinthe
services then you should not limit yourself to
the services like .LA.S., ILF.S.and |.P.S. You
will have to integrate the Engineering as well
as Development services also so that all the
officers may get a similar training.

Shri Rajiv Gandhi is contacting the
LA.S. officials by visiting every State and
corner of the country by calling conferences
of the administrative officers. Although the
.members of opposition have been opposing
this, yet it has surely brought good results.
The members of opposition parties do not
want that the officials working in the admin-
istrative services become familiar with the
conditions prevailing in the country. Just as
the people in LA.S., L.F.S., L.P.S. and Indian
Forest Service are concerned about the
conditions of the country, similarly you
should widen the circle of the other services
too.

i would also like to submit that now the
services must have members of the Sched-
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uled Castes and Scheduled Tribes. You
should do justice to them. You surely frame
good laws but the conscience of the officials
is not clear in implementing them and they
do not implement them properly. | am glad
that the Minister of State, Shri Chidambaram
is doing excellent work and is a strong hand
in this field. | am sure that the feeling of
national integration will increase in our sen-
sitive administrative machinery and it will
engross itself in this task more rigorously.

With these words | conclude.

SHRI JANAK RAJ GUPTA (Jammu):

« Mr. Chairman, Sir, there are no two opinions

that the situation of law and order in the
country has improved ever since Shri Rajiv
Gandhi has taken charge of the country. On
the whole the communal situation and the
situation of communal rights have improved
a great deal. The incidents of violence, stu-
dents’ agitations, etc. have also been con-
siderably controlled.

But the problem of Punjab continues to
be serious and about extremist and seces-
sionist activities which are being indulged
into by certain elements, there I can only say
that it is a world-wide phenomenon.

We have to think about our country. My
personal opinion is that two types of powers
are responsible for this. Imperialist powers
do not like the progress being made in our
country under the leadership of Shri Rajiv
Gandhi. Whether it is America or China, it
wants to hamper the progress of our nation
by using Pakistan as an instrument and is
always active in destroying the unit, integrity
and peace of our nation. These are the
people who make arms and ammunition
available to the extremists and train them.
Whatever arms have been captured, they
were manufactured either in America or
China. There is no denying the fact that
training in disruptive activities is imparted to
our people in Pakistan. similarly, some of our
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friends who were deprived of power and
could not get the support of the masses, find
it difficult 1o tolerate such a majority of the
Congress and they do not want that it should
continue to function so smoothly. Therefore
they indulge in activities like calling. Band-
has and creating one of the other problems
at different places. It is necessary to keep a
waich on them.

I would like to narrate a recent incident
which happened in Jammu and Kashmir, to
Shri Chidambaram. | raised it in the zero
hour also. Shri Bukhari visited Srinagar,
made a provocative speech and aroused the
emotions of the people, there as a conse-
quence of which riots are still continuing
there. | am unable to understand as to why
such people are allowed to go scot free by
the Government. Like U.P., Bihar, Madhya
Pradesh and Gujarat, Kashmir too is an
integral part of India and therefore, such
people indulging in these activities there
should be thrown into the prison. These
people are always busy in instigating riots
sometimes in Meerut, Delhi or Gujarat and
sometimes in U.P. Such politicians, whether
they are maulavis and pandits should never
be allowed to go scot free.

it is right that the Government is quife
serious about the situation prevailing in
Punjab and the Home Minister Shri Buta
Singh and Shri Chiildambaram are taking
keen interest in it. The situation has also
been improved by Governor’s rule but even
more stringent steps are requiredtobe taken
there. | would like to give some suggestions
in this regard. Our border touching Pakistan
out of which 300 kilometers area falls in my
constituency, should be sealed and fencing
should be put up there. Patrolling too should
be made quite strict and the intelligence
agencies should function very actively to find
out as to what is happening there. Besides
the involvement of the masses should be
ensured by constituting committees. For
this help of the masses must be sought.
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Apart from this, our diplomals in America,
China, Pakistan and other countries should
be told that the extremists in our country are
getting foreign aid and training. A world wide
propaganda should be made against such
countries as to how they interference and
want to harm the unity and integrity of our
country. There can be no two opinions that
our hon. Prime Minister who tried to improve
the situation in the country by singing the
Assam and Nagaland Accords, have been
successiul in this direction. | would like to
refer to afew issues of my State about which
the Home Ministry is concerned. Atthetime
of partition in 1947, many refugees from the
Pak-held area crossed into this side of
Jammu and Kashmir. Their claims have not
yetbeen settled. The State Government and
the Central Government held talks in this
regard and it was decided that these refu-
gees should be given adhoc grants and
some help should be provided to them in
order to meet their deficiency. This is a
humanitarian issue and | feel that the hon.
Home Minister should take up this matter
withthe Government of Jammu and Kashmir
which is ready to give them whatever land
and other facilities are required to be pro-
vided. | want that talks should be held either
with the Chief Secretary or the officer con-
cerned. This does not even involve any
funds. Another issue is regarding the refu-
gees who had come from West Pakistan.
Last year also | had raised this issue and the
hon. Home Minister had said that it would be
taken up with the State Government. Some
improvement has surely been seen in this
field. The Chief Minister of Jammu and
Kashmir has announced in the Assembly
that this issue will be solved by constituting
a committee of some of the Assembly
members. But my submission is that our
Central Government especially the Home
Ministry should take personal interest in it.
Those people have staged a dharna at
Suchetgarh on the border with Pakistan, in
Jammu and even here. | want that this issue
should be solved at the earliest. There is
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another issue which is directly or indirectly
related to the Home Ministry. The Supreme
Court has been functioning in our country for
the past 38 years. Till now just one person
from Jammu and Kashmir has been ap-
pointed to this court. Being asensitive State
with no dearth of talent, Jammu and Kashmir
certainly deserves more attention. Judges
from the Jammu and Kashmir High Court or
suitable persons from outside should be
appointed to the Supreme Court. | hope the
situation in Punjab and other States will
become normal soon. The hon.Home Minis-
ter, especially our hon. Prime Minister is
taking akeeninterestinthe Punjabsituation.
Hopefully their efforts will bear fruit and the
extremist activities will come to an end. With
these words | support the Demands of the
Home Ministry and conclude.

[English]

SHRI DINESH GOSWAMI (Guwahati):
Mr. Chairman, we are discussing the De-
mands for Grant of the Ministry of Home
Affairs at atime when the situation in Punjab
iscreating greatdeal of concern to all people
of this country. | will not like to take much
time on Punjab because this House has
indepth and in detail discussed Punjab only
about a fortnight back. |feelthat one sees a
lack of policy in Punjab. It appears that the
government is groping in the dark. Meas-
ures have been taken then abandened.
Measures have been taken in spite of very
strong and determined opposition from the
opposition parties.

A resolution was passed under Art.249
of the Constitution. That was a drastic reso-
lution in the sense that a number of subjects
which were in the domain of the State Legis-
lature virtually came to the Concurrent List.
When a resolution under Art. 249 was
passed, | strongly opposed that resolution
because | was of the views that this affected
the sovereignty of the States and upset the
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very characteristics of our Constitution. But
this resolution was allowed to lapse; and in
the reply of the hon, Home Minister, Mr. Buta
Singh, last time told us that this resolution
was allowed to lapse because the Barnala
Government did not agree to 'asecurity belt.
i think that reply is not correct because we
were told in a meeting, if | am not wrong, by
the Prime Minister, that subsequently it was
found that though at one point of time,
though the idea was conceived of a security
belt within 5 miles radius in a State like
Punjab where near the border areas agricul-
turists have their land, it was impossible to
uproot them from those areas. And if that
would have been done it would have created
more problems that the Government were
trying to solve. The resolution was passed
on 13th August, 1986 and Punjab was
brought under President's Rule on 11th
May, 1987, and therefore, the resolution
lapsed on 13th August, 1987. In fact, if the
Home Ministry was very much concerned for
the security belt and wanted to have it, they
could have the security belt after the Punjab
was brought under President’s Rule. The
ground of Barnalas’ objection was only an
after thought.

Only a few days back we had passed
the 59th Constitution Amendment by which
power to proclaim emergency on the ground
of internal disturbances has been introduced
in spite of a very strong and determined
opposition by the opposition parties. By this
a national consensus arrived at in 1977 has
been broken. Now, the Home Minister, in his
reply, has said that it may be that the procla-
mation may not be issued in Punjab at all.
What | fail to understand is that, in an impor-
tant measure like this where a constitutional
amendment of far-reaching character is
made by which power is taken over by the
Central Government to declare emergency
on the ground of internal disturbances, the
government, in the first place, ought to have
very seriously considered whether procla-
mation is a must for a solution or easing up
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of the situation in Punjab. If that would have
been the assessment | would have under-
stood that; though | would have strongly
differed with the assessment. But if the
government would have come to a conclu-
sion that to ease the situation in Punjab a
proclamation of emergency is a must and by
proclamation of emergency, to some extent,
the problem of Punjab can be solved and
thereafterthe power would have beentaken,
| could have understood that there is some
bonafidesinthis. Butthe government did not
come to a conclusion whether the proclama-
tion should at all be issued or not; whether
emergency should be imposed in Punjab,
but have taken the power upon itself. This
gives an impression that the government is
groping in the dark, so far as Punjab is
concerned.

At one point of time, the government
was thinking in terms of some sort of a
political solution when the Jodhpur detenus
were released. The Head Priests were re-
leased in spite of a section of the people and
also a section of the members of the opposi-
tion strongly objected. But my views all
along have been that even if we feel that by
talking to the extremists we can bring the
extremists to the main stream of our national
live, | will have no hesitation in advocating
that the Government should talk with the
extremists. We have talked to a man like
Laldengz. I think one of the great achieve-
ments of the Mizoram Accord, as | feel, is
that the Mizoram National Front started its
political campaign by saying that they would
not accept the Indian Constitution, but, ulti-
mately, they had to accept it. Now, this gives
me an impression that so far as Punjab is
concerned, the government is still groping in
the dark and that is not a very healthy and
happy sign for us.

Obviously, | shall have to come to As-
sam Accord, from Punjab. Now we have
passed the IMDT Act, the lllegal Migrants
(Determination by Tribunal) Act Amendment
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Act. But subsequently the Prime Minister at
Guwahatiissued a statement while address-
ing the Congress workers that the Central
Government has done everything thathasto
be done under the Assam Accord. | do not
know whether he was reported correctly or
mis-reported in the Press, butifthat were the
statement | think that it was a very important
statement. Because, the Central Govern-
ment has still a lot to do with regard to the
Assam Accord.

| will only just point out some of the
provisions, because if | am to discuss the
Assam Accord it will take me one hourand |
will not like to do so. But let me point out that,
for example, one of the very salient provi-
sions of the Assam Accord is this sealing of
the border by construction of a border road
and also by fencing. We are talking in terms
of sealing the Northern border in the Jammu
and Kashmir area, but | feelthat it should be
a national policy for sealing the borders in
the sensitive regions. Because, what we are
tacing today in the Northern borderin Punjab
may befaced in an equal measure in Assam,
Waest Bengal and Tripura in a few years to
come, becasue the problem has similar
dimensions. Now, the survey was to be
conducted by the Assam Government and
so far as my information goes, the survey
was completed, whatever further is to be
done is construction of the roads, because
the construction of road is a responsibility of
the Government of India and up till now
nothing has been mentioned in the Parlia-
ment or outside, and we do not know any-
thing, what has been happening to the ques-
tion of fencing. Therefore, on this point at
leastthe Central Government and | hope Mr.
Chidambaram will agree with me—has gota
lotto do. Wecould go on quarrelling, we may
say that the Central Government is not fulfill-
ing its part, the Central Government may say
that we are not fulfilling our part, but | am not
in favour—as | said it—of crossing swords
onthis. What I feel is thatthe Assam Accord
should be implemented and by mutual coop-
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qration on both sides.

Now, in the Home Ministry’s report for
1987-88 when the gquestion of the Assam
Accord has been dealt with, | do not find even
the mention of one single sentence on the
question of border roads and fencing. This
gives me some amount of doubt whether the
Government of India has virtually given up
the whole idea of construction of border
roads or fencing or that great, very important
national commitment of sealing the border.

Equally, there was a proposal for refin-
ery. The proposal is still in the final stage of
scrutiny. But at least there has been no
decision up till now that the refinery is going
to be set up and if itis to be set up, where it
is going to be set up. And, till this decision is
finalised the Central government cannot say
that it has fulfilled its part of the Accord.

Equally, there is a provision for the
Ashoka paper mill. Andthe economic devel-
opment of Assam is one of the commitments
under the Assam Accord. Infact, | happened
to have chaired the Task Force about the
economic problems of Assam, and we found
that Assam has suffered economic decel-
eration for the last 40 years.

| will give some figures for the consid-
eration of the Home Minister. In 1960-61 the
per capita income of Punjab was 120 and in
1980-81 this has risento 178. In Haryana it
has risen from 107 to 150, in Maharashtra
from 137 to 145. In Jammu and Kashmir it
has risen from 88 to 96 while in Andhra
Pradesh from 90 it has come down to 84.
There is some decelaration so far as Andhra
Pradesh is concerned. Butin Assam, ifind
that the per capita income in 1961-62 was
103 which has come down to 78, whichis the
steepest decelaration that we find in all the
States.

On States’ domestic products, equally
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in - Punjab the percentage rise is 64.1;
Jammu and Kashmir 59 and in Andhra it is
59, more happily placed thanwe are. The all
India figure is 41.7. Assam figures is only
34.1 which means that it the regional imbal-
ance of the north-eastern region is to be
removed, thenthere mustbe a differenttype
of concentration and planning for the North-
Eastern region which has been taken note of
in the Assam Accord itself. If it is about the
allocation of funds, the allocation of funds for
the Seventh Five Year Plan was done before
the Accord was finalised. And after the
Assam Accord, so far as the economic de-
velopment is concerned, it has to be given a
thrust, there should be a re-allocation of the
funds and the Chief Minister of Assam has
urged upon the Government of India and the
Prime Minister for some special allotment
and | hope that the Home Minister will give
due consideration to it. His report indicates
about the Northern-Eastern Council. But,
even inthe North Eastern Council, | find that
in some of the measures which are very
essential for to the development, the alloca-
tion is very meagre. Therefore, | would like
the hon. Home Minister to deal with, in his
reply, particularly on the question of con-
struction of border roads and fencing of the
border, in his and reply. Whether the survey
has been completed by the Government of
Assam and if not, how long it will tak® to
complete it; and how much is yet to be
surveyed; and what are the further steps that
are geing to be taken so far as this question
is concerned. After all, the responsibility is
the responsibility of the nation. The respon-
sibility is the responsibility of the Govern- -
ment of India and equally the State Govern-
ment; and let us not go on accusing each
other or let us not take up a position that we
have done whatever can be done and it is for
the State Government that it is left to be
done. | hope on this, | will get some reply
from the hon. Home Minister.

Now, You have rung the bell. There-
fore, | will not take much of your time. The
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other issues have been dealt with by others.
The only one thing | would like to point out is
regarding the Sarkaria Commission. So far
as the Sarkaria Commission is concerned,
what is the position of the Government of
India.

| think, the Sarkaria Commission has
taken about five years to submit the report.
Now, we cannot allow the discussion of this
report to last for another six seven years, so
that ultimately the report finds its place inthe
graveyardofthe archives cf the Government
of India. Inmediate steps should be taken to
see that this Commission's Report is given
some final shape.

| would not like to say anything on the
Gorkhaland issue but | have found one
thing. Ihave come across in a journal 'Indian
Defence Review' Vol-1 by Lt. Gen. Mathew
Thomas, PVSM, AVSM, VSM, which has
taken note of the different problems which
are in relation with Defence and it has
described different movements as Seces-
sionist and Non-secessionist movements;
and in the Secessionist Movement, | found
that the Gorkhaland movement has been
included, whereas in the Non-Secessionist
Movement, the Jharkhand Movement has
been included. | would like to know, is it the
view point of the Government of India that
the Gorkhaland Movement is a Secessionist
Movement and if it is not the view point of the
Government of India, then how in such a
prestigious journal, edited by Lt. Gen.
Mathew Thomas, this movement has been
described as a Secessionist Movement.
Now, this journal ‘ Indian Defence Review’,
whichis a prestigious review notonly goesto
the people here, for reading who are inter-
ested in Defence, but it goes to a lot of other
countries also. This totally wrong impres-
sion should not be given to a particular
movement, because the Government of
India, in spite of the fact that my CPMfriends
wanted this Movement to be described as a
Separatist movement, has taken up a posi-
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tion that it is a Non-secessionist Movement.
There is a lack of direction in some of these
matters. | hope the hon. Home Minister, if his
attention. Has not been drawnto it, will take
note of this and see that the corrective
measures are taken 8o that on this sensitive
issue, we do not project different kinds of
pictures both here and abroad .

SHRI BRAJAMOHAN MOHANTY
(Puri): Mr. Chairman Sir, atthe outset. |bow
my head to the Police Personnel and the
Army Personnel, who have sacrificed their
lives, combating against terrorism, and
combating against the forces who are work-
ing and conspiring against the integrity of the
country and secular commitment of India.

Sir, | would also say that the nation will
never forget the Home Minister, who has
sacrificed his near and dear ones, standing
behind the great cause of unity of India and
secylarism of India.

| support the Demands, but | want that
the Home Ministry should be quite frank
enough to discuss and place matters before
the nation. | see one thing that must have
been referred to in the Report is it the crisis -
which the developed last year in the Rash-
trapathi Bhavan. You may say, it may be a
conspiracy and it may be a manipulation. But
the fact remains that it was an attempt to
disrupt the Censtitution of India. It was an
attempt to destabilise the Government . Ican
assure the hon. Minister that the nation will
never forget it, the posterity will never forget
itand the history will never forget it. So, we
should not try to hush it up or brush it off. It
must be publicly debated and the people of
India must be educated what is right and
what is wrong. The conventions that we
have built during the last 40 years were
going to be disrupted and distorted So, this
thing must have been mentioned in the
Report.

About the Emergency, some friends in
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the Opposition are very very sensitive about
it because they say, right to life and right to
liberty have been trampled by this
Constitution Amendment. May | submit to
them and appeal to them that let them
reconsider the matter in the light of new
development. The new developmaent is that
the left over weaponry from Pakistan which
was in the possession of Afghan rebels is
passing now into the hands of terrorists in
Punjab. We should notforget that they have
rockets and missiles. You must have seen,
they are having fire cover. The Prime Miin-
ister very eloquently mentioned that they are
receiving weaponsy through smuggling from
Pakistan to India as they are having the fire
cover. This is the Prime Minister’s state-
ment. Now imagine, missiles are coming to
them. Rokets are coming. They are getting
firo power. And all the left over weapons are
being smuggled into the hands of terroristsin
India. Sc, what is the difference between
internal disturbance and armed rebellion.
Even before the 59th Amendment, the
Constitution provides for emergency in the
event of armed rebellion. So, in the light of
the new developmentin Punjab, is there any
difference here between armed rebellion
and internal disturbance? Who can give the
right to life and right to liberty? The society
alone can give that right. If the society itself
is threatened, if it does not survive, who will
guarantee that right?

My submission would be, as my CPM
friends opposed the Anti-terrorist Act, now,
this very Act is being applied in Gorkhaland.
It is not a question of party issue. It is a
question of survival of the nation. A conspir-
acy is going on in the Western border. This
matter has been agitated during the Zero
Hour. The terrorists have now reached an
agreement with the Government of Pakistan
that Khalistan will not include any part of
Pakistan. Previously, Lahore was the capi-
1al of Ranjit Singh. Now they have reached
an agreement with Pakistan. That is the
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report. There are complications here. Paki-
stan is reluctant to negotiate at Secretary
level on Saichinissue. What is happening in
the Waestern border? Inthat background, we
must consider the issue.

So far as the law and order problem is
concerned, it cannot be separated from the

.developments in neighbouring countries. It

is linked with other.situations. You cannot
imagine that there will be no tension in India
when a number of Hindu Scheduled Caste
women will be converted forcibly and mar-
ried to Muslim young men. If this happens,
will it not affect las and order? s it not that
Bangladesh is going to be converted into an
Islamic State? What will be the impact on
India? Are not new problems going to be
created apart from the Chakma refugee
issue. Buddhist people are goingto be more
alienated in Bangladesh after the process of
Islamisation starts.

Now, | shall come to the weakest sec-
tion of society and how they are being dealt
with.The causes of atrocities on Scheduled
castes are mainly social and eccnomic in
nature. The land despites, refusal to pay
minimum wages, the indignties including
rape of Scheduled Caste and Scheduled
Tribe women, the practice of usury, are the
root causes of atrocities. This is the correct
assessment. | entirely agree with the gov-
ernment. But what has been done to elimi-
nate these atrocities? If somebody goes
through the report of the Ministry of Home
Affairs after ten years, he cannot construe
the history of India, You are the%eal custo-
dian of the conscience of the nation. If you
go through the report, nothing will be found .
of what you are doing. About women, rape
cases have gone up. In 1971, according to
the Interpol information, the rape cases
reportedwere 2,487.1n 1985, itis 6,356. The
rape cases have gone up. If you say that |
should put the question to the Ministry of
Home Affairs, then | would also remind the
hon. Members of the House that it is not only
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an administrative problem. The problem of
women is not only an administrative prob-
lem. It is a social problem and so naturally
the approach must be social and so if you
ask the question, the Minister of Home Af-
fairs says “We have done omendments to
the statutes. Sentences have been made
rigid. it is now non-bailable. * But that is not
the answer. The answer is we must build up
a social structure, social opinion, you can
imagine, a number of very senior respon-
sible office-holders have married two ladies.
No problem. You never bothered about it.
The Ministry of Home Affairs might have a
little bit of information. The people inrespon-
sible positions have got two or sometimes
three wives. That is the problem. | am not
going into that. | would request the Minister
of Home Affairs to consider some sugges-
tions given by the former Justice Krishna
lyer. He said thatthe Supreme Courtand the
High Court must submit a report annually on
rape cases. He said:

" From the lowest to the highest, there
must be the inculcation of sympathy for
women cases amongst the judges and
the judiciary.”

That apparently shows that the judiciary is
not sympathetic. They are not sympatheti-
cally adjudicating the cases involving
women. Something should be done aboutit.
He says that the Supreme Court and the
High Court must give annual reports of
cases of atrocities on women.

Regarding the depiction of the image of
women in the media, some women'’s condi-
tion is described like this: the husband
drives out the wife. Then he goes away and
again the husband comes to the wife and the
wife again bows down to the husband. But
the husband did not accept her and the
husband leaves. Then the wife goes and
touches the place where her husband put his
feet and takes the earth. The proper image
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of women has not been built up inthe media.
That is the problem. In Hindu society
women are considered as sudras. They are
not permitted to go along with husbands and
they should not share food with husbands.
These are the customs which must be elimi-
nated and forsaken. The Minister for Home
Affairs must consider it.

The Shahi Imam is appealing to the
people that we must fight for referendum in
Jammu & Kashmir either to be independent
or to remain in India. Where does this ques-
tion come? | expected that there must have
been some reaction against this statement
from some of the Members who have spo-
ken before me. | expected that the nation
should have reacted against this. Unfortu-
natley, the leaders of that mipority commu-
nity do not reflect anything about this; they
do not react to it. There is the case of one
farmer Chief Minister of Jammu & Kashmir.
Sir, do you know what he said? He said that
secularism has no place in India. This state-
ment was made by a farmer Chief Minister of
Jammué& Kashmir. So, | would draw the
attention of the hon.House Minister to this
matter.

Sir, there is another thing. People who
are against the secular cult of India, people
who are against the unity and integrity of
India and those who are playingtothe tunes
of the foreign powers, should they have any
place in this country? Should such people
be treated as citizens of this country?
Should they have citizenship right in this
country? Therefore, lwould request the hon.
Minister that this problem must be handled
strictly.

So far as the political party system is
concerned, many troubles start because of
the weakness of the party-system in this
country. Sir, you know, there are some
political parties which have blind anti-Con-
gressism. What is that blind anti-Congres-
sism? Whatever may happen, anybody who
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is a thief, a rabber, a corrupt-man, a corrupt
Chief Minister, if he Is anti-Congress, then
he is their friend. You know, that whole
things disturbs the system—whosoever he
may be. They are bargaining.

Sir, there is another thing. There are
some people who are talking political moral-
ity. In Karnataka, what has happened? How
the electoral roll has been managed, ma-
nipulated, mis managed? How one man, a
man of integrity, who could resign from a
political party in order to fight against Indira
Gandhi and fight in tavour of the persons
who have murdered Indira Gandhi, how that
man has been rehabilitated by manipulating
the electoral rolls? Therefore, the hon.
Home Minister should look into the election
process. That is why | invite his attention to
that aspect.

Another thing | would like to submit
before you and that is about the Chakma
refugees. My submission would be that this
matter should be handled politically. | would
like to mention herethat evenour secularism
is at stake. It is not only the forces inside
India which are disrupting it, but there are
soma forces from outside also. | do not say
every force. But there are some forces
which are creating difficuities for us. My
submission is that it must be properly
handled and the hon. Minister should know
and should identify as to who is the enemy of
India and who is the friend of India. Now,
Bangladesh goes theocratic; Pakistan goes
theocratic and the victory of the religious and
fundamentalist forces is celeberated in Iran.
This has made the entire South-East region
to encourage fundamentalist forces. These
are the problems. | would, therefore, appeal
to the hon. Minister to handle it in that
background.

Once again, | congratulate the hon.
Home Minister because he has faced the
problem quite boldly.
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SHRI A. CHARLES (Trivandrum): Sir,
| thank you for giving me this opportunity to
speak on the Demands for Grants of the
Home Ministry. The Ministry of Home Aftairs
is entrusted with the responsibility of one of
the most sensitive areas of administration
and the performance of the Home Ministry
during the last one year has to be evaluated
inthe background of the number of problems
that the nation has been facing during the
last one decade. It is a painful fact that the
nation is today passing through a period of
crisis. It is also a sad irony of fact that the
country which has been a great messenger
of peace and which has been practising non-
violence for centuries, has suddenly been
subjected to the onslaught of viclence and
terrorism, owing to the concerted efforts of
the destabilisation forces both within and
outside the country.

In the Report of the Home Ministry for
1987-88 it is stated that the communal situ-
ation in the country remained comparatively
peaceful except for the riots in U.P., Gujarat
and Delhi during April-June 1987. Whileitis
true to a large extent, | must bring to the
notice of the hon. Minister and the Ministry
some of the areas where | feel that more
effective and timely action should have been
taken while the problem were faced by the
country. Since the time is very short, | am
only mentioning the areas and the instances
where | think our immediate attention is
necessary.

Under the 15-point programme of the
Prime Minister, there are certain items which
require constant monitoring by the Home
Ministry, especially giving representation to
the minorities and reorientation of the police
force; | wish that the Home Minister should
monitor this in consultation with the State
Government and see that those very valu-
able suggestions are properly implemented.

| have been listening to some of the
speeches of my hon. friends on the other
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side. | am sorry to say that the speech of Shri
Syed Shahabuddin has been very negative,
and | am not surprised because that is his
usual style; he made no concrete sugges-
tions to solve some of the vital problems. His
whole spéech gives an impression that the
position of the minorities is not very safe here
. Ibelong to a minority community and | want
to express my strong views that this is the
only country where the rights and privileges
of the minorities are protected and the hopes
and aspirations of the minorities are well
taken care of. In this connection it will not be
out of place If | mention my experience last
year when 1 visited West Germany. While |
was attending a meeting organized by the
State of Baden Uttenberg, | was asked to
convey the greetings of this country. | said
that, unfortunately, this nation was being
misunderstood by the outside world; one of
the Super Powers was arming Pakistan like
anything saying thatthey belong to a weaker
and minority community. | said, “They con-
veniently forget that in our country we have
more Muslims that Bangladesh and Paki-
stan put together; the Muslims are safe here
and they are in the mainstream of the coun-
try.” | pointed out that in the last 40 years of
our independence two persons from that
community had occupied the highest office
of this country and | asked whether they
could point out a single nation where the
minorities had been so much taken care of.
| also pointed out the position of the Sikhs in
this country; the Sikh community constitutes
less than 21/2 per cent of the population of
this country and they contributed so much to
the freedom-struggle and to the building up
of the nation, though there were certain
misguided youth used by the foreign Sikhs
who had no roots in this country; | pointed out
that the highest office, that of Rashtrapati,
was at that time being held by a person
belonging to the Sikh community and | said
that | was very happy over it. | also said that
Ihadbeen elected from the Capital of a State
which has the highest literacy percentage
and where the Hindus are in majority; | had
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been elected from that Constituency be-
cause of the great democracy here and the
protection given to the minorities. | said,
“This is the only country where so much
protection is given to the minorities.” | plead
with Members like Mr. Syed Shahabuddinto
see the brighter side of things, the realities
and contribute to the building up of the nation
with an open hean.

AN HON. MEMBER: He is not hers.

SHRI A. CHARLES: That is another
style. He talks and leaves; he does not care
to listen to what the others have to say. He
mentioned about Ram-Janma Bhumi and
Ayodhya. He said that it should be left to the
decision of the judiciary. |do not wanttotalk
much on that. | wish the community he
represents will be happy over it and I want to
ask if the verdict of the court is acceptable to
both the communities.

14.00 hrs.

My concern is that if we leave that
matter to the jugiciary the situation will be
solved. Iwould plead with the Home Ministry
to look into this and come to an understand-
ing where some alternative will be available
like making that a national museum so that
the whole nation will come and get the rich
heritage of the two great traditions.

Regarding Gorkhaland, again Mr.
Shahabuddin suggested that Nepali lan-
guage should be included in the Eighth
Schedule. 1 would like to ask him whether
that will solve the problem. | would bring to
the notice of this august House—Il have
nothing against the Nepali language being
included in the Eighth Schedule—that that
will again open a big Pandora’s box. There
are hundreds of languages and there is
struggle dgoing on that those languages be
included in the Eighth Schedule. | would
suggest that immediate attention should be
given to Gorkhaland problem and political
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solution should be arrived at.

Regarding Jharkhand, the struggle is
only in the beginning stage. | feel that
section of the community has some fear and
misgivings about the whole matter. | again
suggest to the Hon.Minister and the Home
Minis{ry to spend some time at the right time
so that things may not go out of our hand.
Now the situation is under our control. A
dialogue or some discussion or some assur-
ance that their problems will be taken care
of, may solve the problem. As the saying
goes: “a stitch in time saves nine™ | would
request that these problems may be at-
tended to as early as possible.

Mr. Goswami spoke about the Assam
Accord. We have passed a legislation. |
have some concern about that piece of
legislation. |fear the Government which he
represents, may misuse it because some of
the provisions of that Act. especially the
provision which gives much discretionary
powers to the police officer of the status of a
Superintendent of Police is possible of being
misused and minorities being harassed and
especially the tea plantation workers who
have migrated to Assam from Bihar, Orissa
about a decade back and whose descen-
dants are still not having full citizenship
there. And the AGP may use it as a political
movement to see that they are being har-
assed.

Before concluding, | must point out two
more things. One is the latest happening of
Sati. Thatis avery very unfortunate chapter
in the history of the country. The reported
statement of the Shankaracharya of Purito
challenge the Anti Sati Act and the Temple
Entry Act and to launch an agiation through
a Hindu Political Party must shake all those
who have the country’s interest at heart.
This is adding fuel to fire in the already tense
situation that we are facing. Such athreatis
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nothing short of kindling anti-national feeling
and could not have come at a more crucial
time when both on the national and interna-
tional plane, the nation is beset with prob-
lems. Government have a big responsibility
to expose fundamentalism which is eating
away the body polity of the country.

Finally, the Punjab situation. | do not
want to speak at length on that because we
have discussed it at length. We know that
that is the most serious problem that the
country is now facing. The statement by the
all powerful Panthic Committee a few days
back from the Golden Temple that it would
not settle for anything less that ‘Khalistan’
shows the very explosive situation that we
are facing-and the crisis we are facing. Can
this country allow the Golden Temple or for
that matter any othar place of worship to be
convented into armories to wage an unde-
clared war against the motherland? It is only
the other day the police seized a huge quan-
tity of ammunition from a bunker following a
raid on the 15th of this month. | would plead
with the Hon. Minister to take effective steps
to curtail these forces and to see that the
places of worship are not misused.

My friend Mr. Mohanty has said thatthe
Rashtrapathi Bhawan had become a place
of some conspiracy. It is yet another very
sad story in the history of this nation. | would
request the Ministerto take serious note of it
andto bring in a constitutional amendment to
see that no person shall be eligible for re-
election in that great office in future for a
second time.

With these words | conclude and sup-
port the demands for grants.

[ Translation)

*SHRI GOKUL SAIKAIA (Lakhimpur):
Mr Chairman, Sir, | thank you very much for

*Translation of the speech originally delivered in Assamese.
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giving me an opportunity to take part in the
discussion of demands for grants pertaining
to the Ministry of Home Affairs. The Ministry
of Home Affairs has prepared its annual
report for the year 1987-88. In this repont
there is very.little reference to Assam. it has
been stated in this report that the Central
Gowvt. has done everything in connection
with the implementation of Assam accord.
Mr Chairman,Sir a few days back our Prime
Minister visited Guwahati, where he made a
statement that the Central Gowt. will give all
assistance to Assam. | think that the state-
ment of the Prime Minister is misleading.
The Prime Minister signed the Assam ac-
cord and without implementing all the provi-
sions of the accord such misleading state-
ments are given by our Prime Minister. This
is a matter of great regret. If such statement
are issued, there will be no other way out for
the people of Assam to resort to the path of
agitation.

Mr. Chairman, Sir, so far as the law and
order situation of Assam is concerned it is

stated that is is quite peaceful. During the-

last three years there has not been signifi-
cant progress in the implementation of the
Assam accord. That is why the people of
Assam as a whole are dissatisfied and there
were many agitations launched by the all
Assam students union. In my humble opin-
ion the law and order situation in Assam is
not satisfactory. Itis a matter of utter shame
that a few days back at least ten girls and
worker in the village Bhomka, district of
Kokrajhar were raped by police. The Home
Minister of Assam made a statement on the
floor of the Assembly that there was no such
incident. After the statement of the Home
Minister the people of Assam were very
much agitated and various social organisa-
tions issued statements inthe press describ-
ing the fact of the matter. Consequently the
police Superintendent of Kokrajhar admitted
thatthen women were raped. The Guwahati
High Court issued an order that these ten
unfortunate women should be given finan-
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It has been stated in the report that
various equipment and facilities have been
given to the police so that they can function
efficiently. It is horriyfing to see the dilapi-
dated conditions of the buildings of the police
stations. For example the Chandmari police
station building in Guwahati has no roof over
it. The police station looks like a cow-shed.
This is the state of affairs in Guwabhati itself.
You can very well imagine the plight of other
police ‘stations in small towns and villages.
There are so many police stations where
there is no electricity. These police stations
are functioning with out dated kerosene
lamps.

It has been stated that there is no ten-
sion in the border areas of Assam. As you
are aware of the ghastly incident at Mera-
pani, |donotwantto gointothe details of that
incident. When there was road blockede
movement in Assam, our Prime Minister
assured the people of Nagaland that if need
be, essentialcommodities willbe supplied to
Nagaland by helicopter. In this way the
Central Govt. wanted to help the people of
Nagaland at the time of State Assembly
election so thatthey can come to power. But
such steps are not taken on other occasions.
As a result of this Congress-| could come to
power in Nagaland.

So far as the freedom fighters of our
country are concerned, many hon.Members
have referred to them. My humble submis-
sion is that all freedom fighters should get
pension so that they can lead a honourable
life. There are hundreds of freedom fighters
in Assam and other parts of the country who
are still deprived of the legitimate pensions.|
hope that the Government will consider their
cases sympathetically. There are somevery
old freedom fighters. 1t is difficult for them to
complete all the formalities to get a pension.
They are running from the pillar to post; but
in vain.. There are some very old records
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which are not available. Therefore, there
should be lenient view about the freedom
fighters so that they can easily get their
pensions,

Police personnel are given encourage-
ment for their meritorious work. In Assam
one police officer was honoured with Sahitya
Academy award for his meritorious literary
work. It is a matter of great regret that so
many police personnel lost their lives during
foreigners movement in Assam while per-
forming their duties Compensation has not
been given to their families. It is a serious
matter. The Govt should look into it ...**"...
There are some police officers who commit-
ted atrocities on the people of Assam during
the foreigners movement in Assam. One
among them is presently a big officer in
Punjab Another IPS officer, who committed
atrocities on the people of Lakhimpur has
now changed his cadre and now posted in
Orissa. Unfortunately one Assamese officer
who was dismissed from service during
those days and he has not yet been re-
instated.

Finally, | beg to submit that our Prime
Minister signed an accord with SriLanka. To
safeguard the interest of the Sri Lankan
Tamilians our Prime Minister sent the Indian
Peace Keeping Force. Our Prime Ministeris
very much concerned with the probiems of
SriLanka. But he is notin a position to solve
our internal problems. Punjab is burning.
Assam: accord is not implemented in toto.
Even then our Prime Minister made state-
ments that Central Govt and done every-
thing to implement the Assam accord. With
these few words | conclude my speech.

SHRI ZAINUL BASHER (Ghasipur):
Respected Mr. Chairman Sir, | rise to sup-
port the Demands for Grants of the Home
Ministry.
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Mr. Chairman Sir, this Ministry is tack-
ling many of the challenging situations aris-
ing in the country. Never has this country
faced challenges of such magnitude in the
40 years after lndapend'ence. The problem
is one of misunderstanding, of hatred and of
distrust in one another. This problem is not
confined to Punjab alone but can be found in
Bihar, Andhra Pradesh, Assam and the
Southern States also. The people are at
logger heads with each other in the name of
religion language or region. | am happy that
our Home Ministry has the ability to meet
these challenges within legal and constitu-
tional requirements. Selfish interests even
go to the extent of making personal remarks
against the hon. Home Minister Shri Buta
Singh. Remaining undeterred by these dis-
tractions, he has shown an exemplary sense
of honesty, patrictism, personal sacrifice
and devotion to duty in meeting these chal-
lenges. |take this opportunity to express my
appreciation of all that he has done.

Mr. Chairman Sir, it would surely be

.injustice if | did not use this opportunity to

praise the work done by the quiet and dedi-
cated hon. Minister of State in the Ministry of
Home Affairs Shri Chintamani Panigrahi.
Shri Panigrahi works hard even while re-
maining away from the public eye. There
never been an example of this kind in the
past. In particular | mention the case of
freedom fighters whose requests had been
pending forlong. Shri Panigrahicametothe
rescue of the harried freedom tighters most
of whom were in the twilight of their life. He
disposed of a substantial numbar of applica-
tions and sanctioned pension to them. |
personally took up the matter of many free-
dom fighters of my constituency with the
Home Ministry. Having met disappointment
time and again | was pleased with Mr.
Panigrahi's efforts in clearing the applica-
tions. |thank him on behalf of the freedom

***Not recorded.
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fighters and everyone else in the country.

Similarly | want to praise Shri Chidam-
baram for so efficiently executing the tasks
entrusted to him.

Mr. Chairman Sir, the Punjab problem
is the greatest challenge facing the nation
today. The Punjab tangle has become so
complex that we are at a loss to understand
as to what should be done. The
Government'’s intended course of action is
quite unclear. The Punjab Accord was
signed with the hope of bringing peace of
Punjab. But, the death of Sant Longowal
frustrated the implementation of the Punjab
Accord. Terrorists have ciearly indicated
that they are not in favour or any Accord.
And the fate of all future Accords will be the
same as that of Sant Longowal. Today even
those paople in Punjab, who wantto go in for
anaccord, are hesitating to come forward for
having an accord. Their behaviour stems
from afear, a strong belief that no accord can
ever be successful in Punjab. That it will die
out the way the earlier one did. Today
terrorist activity is onthe increase. The poor
and innocent are being killed to spread terror
among the people. The Central Govern-
mentis trying to suppress this wave of terror-
ism. Mr. Chairman Sir, through your good
offices | want to emphasize that the law and
order situation in Punjab cannot be un-
proved unless and until the Government
takes stricter and more effective action. The
Government will do well to stop hoping for an
accord. There cannot be any accord withthe
terrorists In Punjab. The Government

* should clarify its position once and for all.

The entire process seems to be devided into
instalments. On ong@ occasion the jodhpur
detenus are released, on another the Head
Priests are encouraged. This is not the way
to deal with the Punjab problem. The Gov-
ernment must remember thatthe terrorists in
Punjab enjoy the support of Pakistan. The
Opposition parties call this as a mere propa-
ganda. The psychological make-up of Paki-
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stan should be kept in mind. The Pakistan
Army was badly defeated in the Bangladesh
war. This led to their ouster from power in
Pakistan. Later, democracy was restored in
Pakistan and Bhutto became the Prime
Minister. But once again the Army took over.
So long as martial law remains, the military
rulers of Pakistan will look for ways to create
fear and hatred against India in the minds of
Pakistanis. This feeling in the Pakistani
mind fuels the existence of material Law in
Pakistan. If this feeling goes, so does the
military rule. Whenever any movement for
the restoration of democracy gains momen-
tum in Pakistan, the military rulers drag India
into the picture. They divert the public mind
saying that India is the more important issue
rathet than clamouring for democracy. We
are not taking full precautions while dealing
with Pakistan on one side Pakistan trains
Punjab terrorists and supplies arms to them
and on the other it interferes in India’s inter-
nal affairs. Keeping in mind our relationship
with the people of Pakistan, India hesitates
to extend moral support to those forces
which are struggling against army rule forthe
restoration of democracy. We cannot even
extend moral support, what to talk of any
other support. India again remains un-
moved when several persons who have
gone there from this side are killed in riots in
Karachi. Whenever there are riots in India,
Pakistan makes political capital out of them
and makes a lot of noise at world forums.
The Government does not see any wrong in
persons of Indian origin getting killed in
Pakistan. More persons have been killed in
the Karachi riots than in all riots in India put
together. But Indiachooses to remain silent.
On one side there is need to deal strictly with
Punjab terrorists and on the other to declare
our friendly intentions to the people of Paki-
stan. Real friendship with Pakistan is pos-
sible only when democracy returns to that
country. Experience shows that India’s rela-
tions with Pakistan have been good when
democrati¢ orces were in power and not
good when military rule prevaiied thers. The



859 D.G, 88-89

ISh. Zainul Basher] ' )
nt should seriously look into this
matter.

Now | want to draw your attention to-
wardsthe Central police forces, specially the
Border Security Force and the Central Re-
serve Police Force. | appreciate the role
played by these forces. Today, both of these
paramilitary forces have to function in very
trying circumstances. Jawans and officers
of these forces work without fear or tavour
wherever they are needed. The Govern-
ment must attend to their problems. So far
as increasing salaries , extending facilities
and providing promotional avenues to these
forces are concerned, we are not doing as
much as we shouid have done. The Ministry
of Home Affairs should look into these mat-
ters. Both these forces are one of their kind.
There job is to deal with riots and distur-
bances and both perform their roles effec-
‘tively. They have their own style of working.
The Government appoints I.A.S. and |.P.S.
officers as D.G. and |.G. in these forces.
These who do administrative and policing
work, cannot lead these specialised forces
effectively. why not make promotion pros-
pects brighter for jawans of these forces who
are battling it out in the jungles of Tripura,
countering terrorism in Punjab and providing
stiff resistance to the Gorkhaland Move-
ment? Postsof D.1.G., 1.G.,D.G,, etc. should
befilled inby personneloftheseforces alone
because with them they bring valuable expe-
rience. The function of these forces is not
much different to that of the Army. If police
officials are appointed as Lieutenant Gen-
oral or Chiefs of Staff in the Army, can they
effectively perform the roles assigned to
them? For leadership to be effective it is
essential thatnersonnel should be drawn up
from within these forcas. A system of internal
promotions should be followed for filling up
of vacant posts.

Today the Government service has
become a matter of prestige in our country.
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It is a matter of regret that all classes do not
find adequate representation in Govern-
ment jobs. Evidently a select fow of society,
be they from the upper classes or belonging
to a particular religion, are monopolising
Government jobs while the other classes
lack adequate representation. The Govem-
ment claims that selections are made on
maerit, but merit should be not the only basis
because aspirations of the people now-a-
days get fulfilled if they get Government jobs
and thus the feeling of participation in the
Government gets realised. Therefore, all
sections of the society should get proper
representation in the Government services.
In this context | would like to dwell upon
report of the Mandal Commission recom-
mending reservation for backward classes.
With regret | say that neither the Govern-
ment nor the Opposition is serious about the
report of the Mandal Commission. Inthe last
Lok Sabhathe report of the Mandal Commis-
sion had been discussed many times, but in
the present Lok Sabha whose only one and
ahalf yeartermis left the report has notbeen
discussed even once. Nor the Governmant
has informed what action has been taken
upon the report of the Mandal Commission.
Many State Governments have made reser-
vations for backward classes in the Govern-
ment jobs. When the State Governments
have made reservations for backward
classes then there is no reason why the
Central Government should not make such
provisions. Reservation is necessary to
enable the peopletofeel thatthey are partici-
pating in the administration and they get
equal opportunities for going up in the bu-
reaucratic hierarchy. Through you, | would
like to request the hon. Minister to make
provisions for giving equitable representa-
tion to all sections, viz. backward classes,
weaker sections and minorities in the Gov-
ernment jobs and also evolve some formula
to settle the issue.

inthe end, | would like to say something
about freedom fighters. There are no two
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opinions that the amount of pansion given to
the freedom fighters has been considerably
increased. Now-a-days Rs.500 are given as
pension which to my mind is in adequate. So
this should be increased further. The Gov-
emment of Uttar Pradesh gives Rs.400 as
pension to the freedom fighters though the
Central Government gives Rs.500 as pen-
sion. Sothere is adifference of Rs.100. | am
happy to note that Shri Panigrahi is looking
into the pension cases of the freedom-fight-
ers sympathetically and this year pension
has been given to a record number of free-
dom-fighters which is even more than that
settled in the previous years. This has al-
ready been praised by me in the beginning
but | would, however, like to request the
Central Government to reconsider the basis
of having undergone imprisonment for 6 or
more months on which pension is granted to
the freedom-fighters. The sacrifice of the
person who jumped into the freedom
struggle should be given importance over
the period of imprisonmenf. Because the
period of imprisonment is decided by the
Magistrate, so we should give more impor-
tanceto his sacrifice and sentiments and not
to the period of his imprisonment. There
tore, through you, | would like to request the
hon. Minister to grant pension to all the
freedom-fighters receiving pension irom the
State Governments, irrespective of their
period of imprisonment.

Iwould alsolike to state that this Depart-
ment of the Ministry of Home Affairs has
become totally a technical one and takes a
scientific view point while looking into the
cases of freedom-fighters. Recently, | vis-
fted a village in my constituency where | met
a freedom-fighter, who technically does not
fall under the category of freedom-fighters
because he never went to jail. Though the
person never went to jail yet all the villagers
in one voice informed me that when the
Baluch Regiment invaded the area in 1942,
to crush the freedom movement, it was he
who ran here and there and while doing so
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lost one of his eyes when he was hit by a
bullet. Should not the pension be given to
such a person? There is no such reference
in the record.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANIPANIGRAHI): You may refer
that case to us.

SHRI ZAINUL BASHER: Iwillreferitto
you.

[ Translation)

Similarly, there were many others work-
ing underground to organise the freedom
movement. Nobody knows whether war-"
rants were issued against them or not or
whether the police was after them or not, but
the people of the areaknow that he had been
taking part in the movement by hiding and
sleeping in the sugarcane fields and the
people used to supply food to him there.
That person exhorted other to join the free-
dom movement but he himself remained
under ground. Is not such a person eligible
for getting Central pension? Should he not
get such a pension only becau¢e he never
went to any jail or the records have been
destroyed as to show whether there was a
warrant against him or his name was there in
the C.1. D. Report. At the time of departure
the Britishers destroyed all the old records.
Will the Government recognise him as a
freedom fighters.

The hon.Minister has on his own
awarded pension to a few freedom-fighters,
which is a very commendable step. Cannot
the Government on its own, find out and
award pension to those freedom fighters
who remained in jails for 3 to 6 years, but
consider it disgracing to apply for the pen-
sion. Hf the Government on its own awards
samman pension to such people then they
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will accept it happily but will never apply for
the pension. Some freadom fighters, | per-
sonally know, are living in great distress and
poverty. Whanever, | ask them to apply for
the pension, their reply is, we never took part
in the freedom struggle for monetary gains.

[English)

SHRI CHINTAMANI PANIGRAHI:
Those cases you can refer to us.

SHRI! ZAINUL BASHER: | will refer to
you. Thank you very much

[ Translation)

Mr. Chairman, Sir, we should provide
more and more facilities to the few surviving
freedom fighters.

With these words, | support the De-
mands for Grants of the Ministry of Home
Affairs and thank you for giving me extra
time.

SHRI DHARAM PAL SINGH
MALIK(Sonepat): Mr. Chairman, Sir, Irise to
suppott the Demands for Grants of the Min-
istry of Home Affairs. All the hon. Members,
who spoke before me threw light on the
problems of terrorism,extremism and law-
lessness, but the moot paint is what are the
causes of these problems? Why do the
problems relating to the terrorism, extrem-
ism and law and order arise? In this connec-
tion, | think the Government must go into the
root cause of these problems.

Mr. Chairman, Sir, to my mind the main
causes of these problems are (i) illiteracy, (ii)
unemployment, (iii) language issue, (iv)
regionalism and (v) fundamentalism. The
foreign powers are inciting the sentiments of
our people. We all know how Pakistan,
China and America are covertly helping
these forces to disturb our internal situation
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and destabilise the Central Government.
Foreign powers are able to make use of
these forces in the country,

| want to discuss how illiteracy is acting
as a conduit in perpetuating terrorism and
extremism in the country . In this connection,
I want to stress that less educated can easily
be misguided and exploited. Due to illiter-
acy, they can be misdirected and exploited
to work against the nation.

Mr. Chairman, Sir, second cause is the
problem of unemployment. Unless our eco-
nomic policies aim at providing food, cloth-
ing and shelter to the people, the foreign
powers would continue to exploit them and
force them to indulge in antinational activi-
ties. In my opinion, the problem of unem-
ployment is related to the problem of terror-
ism. The Government should formulate a
comprehensive law to combat this problem.
Unless at least one member in each family is
provided employment, this problem cannot
be solved. We will have to do something to
ensure one job for every family. We willhave
to formulate some law under which every
member of afamily could feel that he will not
have to face any food problem. If it is done
then in my opinion, those people who are
forced by economic circumstances to get
involved in terrorism and extremism will
automatically stop indulging in such activi-
ties.

Thirdly, language is another major fac-
tor behind terrorism and extremism. We
have been saying from the very beginning
that Hindi is our official language. But even
to-day there are centain States, which do not
recognise Hindi as a first language. In a
country, where instead of one language
there are different languages in the States,
the sentiments of the people speaking a
different language can be exploited in the
name of language by some people. There
are a number of such States. Ido not wantto
point out specifically. But all the Members
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are aware that language has become a
major weapon to destroy the unity and integ-
rity of the nation. | would like Hindi to be
declared as aNationallanguageto be recog-
nised as such by all State in order to unite
various States.

Many local and regional parties are
formed which concern themselves not with
national issues but only with regional ones.
They exploit the sentiments of innocent
people. Mostof the Members are of the view
that the problem of regionalism cannot be
solved unless the country is divided into
various zones. If issues of aparticular region
are tackled in a regional manner, then the
regional leaders will go on promotig region-
alism in the country to serve their own
political interests. So | would suggest to
divide the whole country into various zones
for achieving economic development and for
smooth running of the administration.

According to our Constitution, undoubt-
edly India is a secular country. But it is only
a written thing. All the religious leaders
exploit the innocent people in the name of
religion. The common people are so much
intoxicated by the name of religion that they
object and criticize everything concerned
with other religions and thus endangers the
integrity of the nation. So instead of using the
word secular in the Constitution some alter-
native should be found out to integrate the
whole country. Religion has become a sign
of danger today. Religion is exclusively re-
sponsible for the problem of Muslims in
Meerut and Punjab. Common masses are
misguided by saying that the Government is
against a particular religion and the pecple of
that religion are not fully free. It becomes
quite dangerous for the unity of the nation.

| also want to assert that eduction sys-
tem should be formulated in such a way that
it should not create unemployment. It should
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be job-oriented so that exploitation of inno-
cent people may be stopped.

When we .make a reference about any
massacre or mutual right, then it is said in
this August House that it is a state subject.
But the problems of Punjab and Assam have
been taken up as Central problems. Simi-
larly, certain other States are facing certain
problems which can technically be termed
as state subjects, butinreality the problem of
terrorism and extremism is arising there
also. If it is ignored terming them as a State
subject, then the terrorist problem of terror-
ism and extremism is arising there also. If it
is ignored terming them as a State subject,
then the terrorist problem will become more
difficultto solve. You can see everything with
your own eyes in Haryana. In the Congress
ruled States, there is no problem of extrem-
ism or of law and order. Why? Such prob-
lems arise only in non-congress ruled
States. Because the leaders there play poli-
tics in the name of religion and the parties
there are based on religions, who instigate
the people to spread violence there. These
parties spoil law and order situation for the
sake of sticking to the power. | want to tell
you something about Haryana. The Home
Minister should bear one thing in mind that
after sometime Haryana would aiso go the
Punjab way. These anti-social elements are
indirectly helped by the Government there,
while the innocent people are tortured and
even murdered, they cannot seek any help.
Eventhe MLAs of Lok Dal, whichis the ruling
partythere, areinvolved inthese murders. 4-
5 months ago, Shri Krishan Khandewala of
Congress party, was elected as a member of
the Municipal Committee in Hansi. When he
along with his majority went there for election
of the President, the local M.L.A. ** along
with 510 10 goondas asked him to hand over
such and such member of the Municipal
Committee to him. When he refused to do
s0, he was fired at and killed on the spot .

**Not recorded.
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Recently, Shri Roop Ram Rathi was
alsokilled with sticks by Lok Dal peopleinthe
constituency of our Chisf Minster. It is quite
surprising that the man gave the name of the
person who had murdered him, before his
death. In this way the alleged murderer was
arrested and later on released under pres-
sure from above when procession were
organised. It was then said that he was not
involved in the case.

lalso wantto point outthat acase under
302 was registered against a former Minister
** in Sonepat and an attempt was made to
arrest all the members of his family. Such
conditions are prevailing there. it tas be-
come very difficult for an innocent person to
live there. In the circumstances, if the Cen-
tral Government does not intervene in these
matters, the situation will become worst and
it will become difficult for the innocent people
to live there.

Some terrorists attacked a Communist
Party leader in Shahabad a few days ago.
His two relatives were killed and he himse!f
was shot at. Similarly, 23-24 innocent bus
passengers were shot dead in Dariapur 5 to
6 months ago. The Government there sup-
ported the terrorists.

All the M.L. As are provided with a
Havildar and four security guards. Besides,
two other guards remain in their houses
throughout 24 hours. In this way seven
guards are provided to each MLA of Lok Dal
and not to those of the Congress. Congress
MLAs are also the citizens of the same State
and they have got the right to live. | urge you
to intervene in the matter. On being told
about the worst conditions prevailing in that
State, the hon. Minister expressed his inabil-
ity to do anything in this regard saying that it
was a state subject and that the CBI enquiry
could be ordered only on the request of that
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Certain measures
should be taken so that the people could live
there peacefully. Withthese words, | support
these demands.

[English)
14.50 hrs.

SHRI ASHUTOSH LAW (Dum Dum): |
riseto support the Demands for Grants ofthe
Home Ministry. | was going through the
speeches made by the Opposition. | find
Shri Madhav Reddi has said that the Home
Ministry should concentrate more on the
problems relating to internal security only.
This is of course, an agreeable proposition,
but |do not wantto support and | do not agree
with Shri Reddi's suggestions whole heart-
edly. There are other departments function-
ing, within the four corners of the Home
Ministry, and they are very important, which
cannot be called insignificant. Internal secu-
rity, | agree, is one of the most important
departments of the Home Ministry, but that
does not mean that one can ignore Depart-
ment of Official Language, Census Depart-
ment, the Departments dealing with Hindi
Teaching, Welfare of Scheduled Castes and
Welfare of Scheduled Tribes, Freedom
Fighters' Relief and Rehabilitation;these are
the other departments which are within the
told of the Home Ministry and are very impor-
tant, and therefore, | cannot agree with Mr.
Reddi's proposition that the only internal
security is the only function of the Home
Ministry.

Now | take Police. | appreciate that our
Police is doing remarkable job everywhere
in India and rendering good service to the
country; particularly | am mentioning the
para military forces. For the last few years
these para military forces are rendering a
great service to.the nation | request and |
recommend to the hon. Home Minister o

**Not recorded.
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look after their welfare properly. Only one
thing regarding our paramilitary forces |
would like to submit before the hon. Minister,
that they are fighting the terrorists in Punjab,
they are also fighting against terrorism in the
Darjeeling area of West Bengal and various
other fronts in India and Unless they are
provided with sophisticated arms it will be
very difficult and it willbe an injustice tothem,
because they will not be in a position to fight
the terrorists in Punjab.

Regarding Punjab, | appreciate the
steps taken by the Home Ministry. Again |
request that vigilance should be very strict,
and the border should be sealed and/or
cordened. The para military forces which
are employed in Punjab should be provided
with more sophisticated weapons so that
they can fight with the terrorists who are
having modern weapons like rockets,etc.

The other department of the Home
Ministry which I requestthe Home Ministerto
look into is the 'drug problem’. In our country
it has become rampant and drug traffic is
increasing. In order to save our coming
generations from the evil of the drugs, |
request the Home Ministry to take Vigorous
action so that drug traffic can be reduced
and drug joints, particularly which are io-
cated in the vicinity of schools and colleges,
can be checked. |requestthe Home Minis-
ter to keep a strict vigil on this aspect.

“Apart from Sati, there are various other
social evils still existing in the country.
People are being sacrificed in the rural areas
even in 1988. Out of the many instances, |
can mention at least two incidents. There
are many incidents, which | do not want to
mention now. What is the position today?
We cannot possibly ignore the existence of
such evils even in 1988, standing at the
threshold of the twenty-first century. A poor
child is being sacrificed by its father, under
the misapprehension that something good
would come to him.
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Sir, aforty five year old man hacked his
three daughters to death and seriously in-
jured his wife and his young sen, in a bid to
sacrifice his family to Godness Chamun-
deswari in a village in Karnataka, in
Feb.1988. | would like to mention another
incident. A case of human sacrifice was
reported in Adivasi dominated village in
Maharashtra, where a fifteen years old inno-
cent boy had been killed. When we are
fighting Satiand trying to keep the prestige of
our women folk, we should also fight this evil,
and the Home Ministry should discharge its
duty by stoppirg such evils.

Very recently. we have read reports in
the papers about the various incidents of
atrocities caused to the Scheduled Caste
and Scheduled Tribe people. | request that
the Home Ministry should keep strict vig-
ilance so that such incidents cannot be re-
peated, and should increase the police pa-
trolling around those places if necessary,
particularly in Bihar and U.P. Where the
Scheduled Caste and Scheduled Tribe
people are not being treated properly and
are being harassed by the upper class
people.

| must congratulate the Home Ministry
for taking strong precautionary measures to
prevent any further eruption of communal
activities in India. | request the hon. Home
Minister that this sort of strict vigilance and
precautions should continue, and the evil
forces, who are trying to divide India, to
destabilise India and to create confusions in
our country in orderto stop development and
the advancement of our country, should be
treated properly and they should be‘put to
task.

Shri Saifuddin Chowdhary, in his
speech, has said one thing, with which |
cannot agree, and | cannot resist myself to
mention this. He said that the ruling party is
not following the code of ethics, which was
adopted or drafted in the National integra- -
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tion Council in 1980, which | deny and dis-
pute very strongly. On the contrary, | would
say that it is not the Central Government
which is not adopting the code of ethics,
which was adopted by the National Integra-
tion Council in 1980, and it is the Non con-
gress | State Governments, which are not
following those ethics. He has mentioned
two things the relation between politics and
religion and the relation between politics and
educational institutions. In our State-West
Bengal the educational system has been
poliuted by the State Government, and they
are not taking any steps; and even in the last
Higher Secondary Examination, all ques-
tions were totally politically motivated. So, it
does not sound nice, in their mouths, to say
that the Central Government is not following
the code of ethics or the ruling party is taking
the help of the minority....(/Interruptions)

SHRI PIYUSH TIRAKY (Alipurduars):
We are not discussing about the State
Government here and we are discussing
about the Demands of the Home Ministry.
So, the name of Wast Bengal should not
come here.

MR. CHAIRMAN: Wind up. Your time
is over.

15.00 hrs.

SHRI ASHUTOSH LAW: In the end |
want to emphasise on two aspects. One is
about the freedom fighters and the other is
rehabilitation of refugees.

About freedom fighters, itis true that the
things are being looked after very well. But
| am very sorry to say and | am making this
statement with great humility, that a large
number of freedom fighters, those who are
aged, are still going from pillar to post for
getting pension. They have not yet got their
due. May | tell the Home Minister who is
present here, that hundreds of freedom
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fighters in Wast Bengal are not getting jus-
tice and their cases have been held up on
technical grounds only. These freedom
fighters are very old and they have hardly
any time to receive their pension.

SHRI CHINTAMANI PANIGRAHI: For
West Bengal, we have formed a committee
and this committee is going into the cases of
freedom fighter of West Bengal. Once the
recommendation of this committee comes,
then we will do something.

SHRI ASUTOSH LAW: Now about
refugee rehabilitation, it is not out of frustra-
tion or out of anguish that | am making this
statement, it is only out of humanitarian
grounds. Since 1947 the refugees, those
who came from the then Pakistan, are living
in a miserable condition in our State. There
is no Rehabilitation Department at the
Centre. But their affairs are being dealt with
by the Home Ministry. If | get an opportunity
| will take the hon. Minister to the colonies to
show him in what wretched conditions they
are living. After 40 years of Independence,
they are still not rehabilitated” properly let
them not think that they are out of the main-
stream. At least improve their living condi-
tions and refugee colonies around Calcutta
should be developed. They should be given
at least minimum amenities which are a
required for human being.

SHRI CHINTAMANI PANIGRAHI: We
give enough funds to the State Government.

SHRI ASUTOSH LAW: In that event,
the State Government should be asked 10
look after their needs.

In July, 1986 when we demarded tha!
free hold right should be given to those
retugees and that their probllems should not
be kept pending for long, it was very nice of
our beloved Prime Minister to declare that
free hold right should be given. But up till
now these poor refugees have not received
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free hold rights. Sir, when the Minister says
that a large amount of money has been paid
towards the development of the said colo-
nies and to uplift their living conditions, 1am
making this statement and | am sure, my
learned friends, those who are sitiing in the
opposition, will agree with me that their living
conditions are far from satisfactory. Withthe
request to the Government that something
should be done for those refugees; | whole-
hBartedly supportthe Demands of the Home
Ministry.

SHRI FRANK ANTHONY ( Nominated
Anglo-indian): | have almost forgotten the
time 1948-52 when | used to be asked to
initiate the debate on behalf of the opposi-
tion.

SHRI SOMNATH CHATTERJEE
(Bolpur): The time has really changed.

SHRI FRANK ANTHONY: But lfelt that
my two cut motions deserve some attention
fromthe house. If Imay read them, |believe
they comprehend the preservation of the
secular concept, cut motion 14 reads: “Fail-
ure of the Government to discharge the duty
imposed on it by article 46 of the Constitution
to promote the educational and economic
interests of the weaker sections”. Cut mo-
tion 15 reads: "Need to check backwardisa-
tion of the Nation.”

15.05 hrs.

[SHRI N. VENKATA RATNAM in the
Chair]

These are my respectful submissions
and in their own way, symbolise the basic
concept of secular democracy. As an
elected Member of the Constituent Assem-
bly, | was among those who supported the
special reservations for the Scheduled
Castes and the Scheduled Tribes. So, |
won't say anything which may be considered
critical of this continuing provision.
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What | am going to say next may be
regarded in an unfriendly way by certain
sections. But | am gravely concernned
about the mindless extension of the so-
called reservations for the so-called Back-
ward Classes. This is a matter which | have
studied for many reasons, being an accred-
ited leader of a small community that has
been critically and badly affected. There
was a Mandal Commission. | think it was
appointed by the Karnataka Government.
The Mandal Commission, | think, had calcu-
lated that over seventy per cent of the popu-
lation of India should be classified as Back-
ward. But they said that they would be
satisfied if fifty per cent reservations were
made forthese seventy per cent. Already we
have approximately fifteen per ~ent reserva-
tion for the Scheduled Castes and about
Sevenper centforthe Scheduled Tribes. So,
about fifty per cent will go to over seventy per
cent. | say with all respect and without
qualification that every party, including the
ruling party, is today engaged in rank vote
catching. Allthe vote banks are being swept
under the so-called Backward classes
umbrella.

Karnataka, very recently, had a
commission | think it was the Venkataswamy
Commission that went into the question of
who should be listed as a Backward Class,
and they recommended that the Vokaligas
should be delisted. As you know, Sir, the
Vokaligas and the Lingayats
are,numerically, politically and even eco-
nomically, among the most powerful sec-
tions in Karnataka. There were about three
Vokaliga Ministers and they immediately
resigned. So, 10 reciprocate, the Chief Min-
ister probably the first Brahmin to be a Chief
Minister in Karnataka; | think the Vokaligas
used to capture most of the Chief Minister-
ships and many of them have been personal
friends of mine the Chief Minister in intimida-
tion. brought the Vokaligas back into the
Backward Classes list. Not only that, in
order to get more votes, he has done some-
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thing which perhaps has never beendone in
any other State. he started giving quotas.
He gave quotas to the Brahmins, to the
Muslims. | refused to have any community
degraded as a Backward Class | willcome to
that because | regard the word ' Backward
as an expression of degradation. Now, what
has happened? | lead a small community.
Every community has its weaker section and
so do |, among the Anglo Indians. | am the
Chairman of several all-India educational
boards. One of my life's contributions is that
| have set down an educational institution
that gives lakhs of rupees in scholarships
from the nursery to the stage of higher edu-
cation. We have brilliant boys and girls.
They get eighty per cent, ninety per cent
marks, but they cannot get into an engineer-
ing or mechanical college because | have
refused to allow my community to be clas-
sified as Backward. the Hanavur Commis-
sion asked me to allow my community to be
classified as a Backward Class, but | said no.
It is an expression of degradation .. No whole
community should be branded as a Back-
ward Class. So, the backward students walk
the streets. Backward Classes getting 30 to
35 per cent get into engineering and me-
chanical colleges. | have a lot of backward
students. They come out of the Frank An-
thony school....(/nterruptions)

SHRI PIYUS TIRAKY: | would lke to
know whether in your school, the teachers’
salary is at par with the Government teach-
ers or not.

SHRI FRANK ANTHONY: They get
more thanthe commensurate salary. Thatis
why | was able to attract the best teachers In
the country. | was able to make the Frank
Anthony School the premier schools in the
country.

SHRI SOMNATH CHATTERJEE: The
tution fees are very high there.
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SHRI FRANK ANTHONY: My tution
fees relatively are extremely low, much
lower than those institutions which have not
got comparable reputations. Let me say
that.

Now, as | said those parents who ¢an
afford it, send their children abroad. This is
one of the main reasons why most brilliant
boys and girls, pupils from my schools, be-
longing to other communities, are sent
abroad. Their parents are sending them
abroad because they can't getinto engineer-
ing and medical colleges in this country.
This is one of the main reasons for the brain
drain. May | also say this that some States
have gone mad in this man-made extension
of backwardness; some of them have made
reservations of 70%. One State Made it
78%. What happens to the brilliant boys and
girls? Reservations are made primarilyona
caste basis and is an absolute negation of
the secular concept.

Now, | am probably one of the senior
most members and the senior advocates. |
know what the Supreme Court has said?
They have said that if a state makes a
reservations over 50%, it is unconstitutional

The Supreme Court analysed Article 16 of
the Constitution. They have said that Article
16(1) is a mandatory provision that there
shall be equality of opportunity in the matter
of State appointments irrespective of com-
munity or caste. Then there must be no
discrimination under Article 16(2) on
grounds of caste, religion etc. Some States
use Article 16(4), whereas there is a provi-
sion that if the State considers that certain
sections of the backward classes are not
getting sufficient representation, they may
give them quota. But the Supreme Court
also said that in Article 16(4) this is a discre-
tionary power. Article 16(1) and 16(2) are
mandatory provisions. Article 16(4) is a
discretionary provision which is being
abused to the detriment of the country.
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Sir, | have never been a Member of the
Congress Party. But | did have the opportu-
nity of defending, successfully, Shrimati
Gandhi. Prime Ministar Indiraji happenedto
preside over the Centenary function of the
All India Anglo-Indian Association which
celebrated its centenary in October 1976,
and of which | am the elected office bearer.
Among other things, Indiraji paid a tremen-
dous tribute to my community that it has
made a contribution out of proportion to its
size to the development and progress of the
country. She paid me the tribute of having
refused to allow my community to be
branded as a backward class. Some people
wanted my community branded as back-
ward class. |said “ | will not have the whole
community branded as backward class”.
That is why | ask that Article 46 to be imple-
mented. Use the word “weaker section”
Shrimati Indira Gandhi said if she had way
she would remove the word ‘backward’ from
our social vocabulary. That is what | am
asking for. Some people take glory in being
branded as backward class. Grandsonsof a
former Prime Minister are getting all kinds of
concessions the grandsons of one of the
leading Scheduled Caste personality are
getting all kinds of concessions. | used to
lead a group of about 24 at one time in this
House. There was a tribal. He was earning
meney in thousands as a Minister. His sons
ware getting all kinds of concessions as
tribals. What has happened? Because of
this completely artificial, retrograde distinc-
tions between the backward and the so
called forward classes, there has been civil
war. Gujaratsaw civilwar, U.P. saw civilwar
and Bihar saw civil war. This is and what I1s
happening? Mr. Chatterjee might remind me
he is my personal friend, So was his fatherin
this House. Bug what is happening? There
is a pracipitated decline in all the public
services because of the Backwardisation of
the nation. In the public services, the states
are glorifying 35% or 45% of the people.
there is a tremendous decline, precipitate
decline, also in professional standards. And
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now some people are demanding a compa-
rable reservation of 70 percentinthe Armed
Forces for the backward classes. That will
be the last siraw. Then, living up to their
Backward reputation they will move back-
ward before any enemy that attacks this
country. Rajiv Gandhi, for whom | have a
great deal of respect...

SHRI HAROOBHAI MEHTA (Ahme-
dabad): | am afraid, the trend of his speech
will inspire a civil war. If backward classes
hear this or come to know that there is a
serious effort to jeopardise their interests
which the Constitution asks the Siate to
protect, what would be their reaction? (/nter-
ruptions)

SHRI SOMNATH CHATTERJEE: He
says that your speech will result in civil war.
That is what he says.

SHRI FRANK ANTHONY: Why should
it result in civil war? It has already
happened....(Interruptiogs)

SHRI SOMNATH CHATTERJEE:
Probably Mr. Mehta is saying, you want
special favour for your community only, not
for others. That is what he is objecting.

SHRI FRANK ANTHONY: He does not
even know what happened.....

SHR! SOMNATH CHATTERJEE: You
tell Mr. Mehta.

SHRI FRANK ANTHONY: Let me tell
Mr. Mehta that because of certain special
circumstances, | was on the Steering
Committee, I had the privilege of being inthe
Constituent Assembly, | was the Deputy
Chairman of the Constituent Assembly, I got
special provisions for the Anglo Indian
community, but | got them only for 10 years.
There were reservations because of certain
historical circumstances. My community
had built certain National assets. That is



879 D.G., 88-89

[Sh. Frank Anthony]

what Indira Gandhi said. The Railways, the
Telegraphs, the Customs these had been
built by the Anglo-Indians. Because 50 per
cent of my community was employed in
these services | got special quotas, | got
some special guarantees.

SHRI. SOMNATH CHATTERJEE:
Special reservations. (/nterruptions)

SHRI FRANK ANTHONY: These only
extended up to 10 years.

SHRI SOMNATH CHATTERJEE:
Because of the reduction in the number of
members in the community.

SHRI FRANK ANTHONY: Not reduc-
tion, notthat way. It extendedupto 10 years.
- Butdo think for God's sake that lam trying to
prevent the states from precipitating more
and more civil war between the forward and
so-called backward classes.

As | said, | agree with Rajiv Gandhi that
the effort should be made for India to enter
the 21 stcentury. But what does entering the
21stcentury postulate? It postulates primar-
ily a competitive society; you can't enter tne
21st century without having a competitive
society, mindless extension of Backward-
ness is a negation of the competitive society.
We are pushing the country backwards
going into the bullock cart age, into the 18th
or 19th century. Allthat| wanted to say is....

SHRI SOMNATH CHATTERJEE: You
say something about the Muslim Women's
Bill, whether it is going forward or going
backward. (/nterruptions)

SHRI FRANK ANTHONY: We keepon
saying that we are committed passionately
to the secular concept: that concept, | know
postulates only an economic yardstick.
Whether you are a Brahmin, whether you
are a Scheduled Caste, whether you are a
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backward class, whether you are a Muslim
or whether you are an Anglo-Indian let there
be only an economic yardstick because
every community, whether they are brah-
mins or Anglo-Indian they have their weaker
sections. Let Government set an economic
yardstick, make it Rs. 500/- a month or Rs.
700, but let there be only an economic yard-
stick for the weaker sections of every com-
munity so that they know and very well find
economic and educational facilities.

[ Translation)

KUMARI MAMATA BANERJEE
(Jadavpur): Mr. Chairman, Sir, | am grateful
to you for giving mean opportunity to speak
on the Demands for grants relating to the
Ministry of Home Affairs. lrise to support the
Demand for Grants.

Mr. Chairman, Sir, the Ministry of Home
Affairs is performing its responsibility of
maintaining law and order, peace and com-
munal harmony in the country quite effec-
tively. lam here notto deliver any lecture but
just to draw the attention of the hon Minister
towards some important issues.

First of all, | want to congratulate the
hon. Minister of Home Aftairs for restoring
peace in Tripura. We have witnessed killing
of hundred persons within three days before
the elections inthe State. The steps taken by
the Central Government not only improved
the situation but also led to forming of Con-
gress Government in the state. Now activi-
ties of T.N.V. are completely under check
because the Government of Tripura has
controllea the situation firmly. As a result,
the people of Tripura are also very happy. |
congratulate the Governmentforit. Very few
Members have spoken on the Punjab prob-
lem. The only thing on which | want to
emphasise is that religion and politics must
be separated from each other. Some days
ago ShriButa Singh had stated inthe House
that gurudwaras are there even in small
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villages of Punjab where not only religious
but songs of Khalistan are also chanted.
Gurudwaras, temples, mosques and
churches co-exist in our country. It is our
duty to live and make progress in cohesion.
But | do not support the conversion of any
temple church or Gurudwarainto a centre for
pro-Khalistan activities. The concept of
creating Khalistan at gun point can create
grave situation. Therefore, the Government
must pay due attentionto it. Gurudwarais a
place chanting religious verses like ‘Wahe
Guruji ka khalsa, wahe guruiji ki fateh, and
not for creating Khalistan by collecting arms.
Operation Bluestar in Golden Temple was a
very daring and strong decision taken by
Indiraji. Now the Government should also
think in this direction. If you do not control it
strongly and keep constant vigil in the
Golden Temple, stockpiling of arms will
continue which could create grave situation.
There were repercussions in Jammu and
Kashmir to the bomb explosion which oc-
curred two days ago in Islamabad. through
amessage sent to our bretheren across the
border, our Prime Minister had expressed
grief on the incident. But in Jammu and
Kashmir, slogans of Hindustan Murdabad,
Pakistan Zindabad’ were raised. People
living in India must develop feelings of love
forthe nation. Youwould rememberthe anti-
India slogans published in Pakistani News-
papers during the Cricket Match. It was not
an exceptional case but a usual happening,.
The Government must pay special attention
to it. It would not be in the interest of the
nationto allow such anti-national activities in
Jammu and Kashmir, Punjab or Assam to
take place. The Opposition should offer
better suggestions instead of merely criti-
cising the Government, so that it could func-
tion smoothly. Shri Dinesh Goswami was
speaking on the efforts made by Central
Government for the implementation of As-
sam accord.....(Interruptions) | also want to
speak something on Assam. The Central
Government is doing its best to implement
the Accord. Recently Illegal Migration Act
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was passed. The Act should not be misused
in minority dominated areas because | have
come to know that the minosities are being
torchtured and discriminated in the minority
dominated areas of Silchar and Karimganj.
The Government should pay attention to-
wards it also. The Accord should be imple-
mented but | do not agree with the notion of
A.G.P. that minorities should be expelled
fromthe State. There should be no differen-
tiation between minorities and majorities.
The co-existence of the two is the special
feature of our democracy. The Government
should ensure that the Act is not misused. A
large number of Bengalis are iiving in
Meghalaya and excessaes are being commit-
ted against them inthat State also. Although
the State Chief Minister Shri Sangma has a
tight grip over the situation, yet the Bengalis
in the State are in grief. One Bengali has
complained with grief that they do not de-
mand any-thing from the Government but
they are not allowed even to perform funeral
sacrament of their dead. There should be no
such discrimination. It is our duty to protect
the interests of minorities and we should do
it with our best efforts. The movement
launched by the G.N.L.F. is creating grave
problem in our State. Both the Central as
well as the State Government are trying to
evolve a political solution to the problem. |
want to congratulate the State and the
Central Government for working towards
evolving a political solution to the problem,
You might have gone through the statement
of ShriGheising published three or four days
ago in the newspapers. He was invited to
Delhiby S.Buta Singh for talks. He said that
he would go only on the invitation of the
Prima Minister. In this way, he is aspiring to
emerge as a hero. |urge upon you not to let
such aperson become hero who is intriguing
and launching movement to bifurcate Ben-
galand is saying thathe would goto the table
only if the prime Minister invited him and not
S. Buta Singh. The G.N.L.F. problem is not
nearing solution even afler such a long time.
Owing to the movement, people are not
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getting supply of drinking water. Common
citizens are pining for food. Education insti-
tutions have been closed down. This move-
ment has already claimed several lives. The
Government has no accbunt as to the casu-

alties during the movement. You should .

promptly evolve a solution to the problem in
cooperation with the State Government.
Otherwise the agitation could take the turn
on the lines of Khalistan agitation and that
would add a black chapter to the history of
our nation. | hope the Chief Minister of the
State will pay more attention to it.

Now | want to speak about the Bharat
Bandh. You know even the Undertakings of
the Central Government were closed in the
States of West Bengal and Kerala. Tell me
whether any State Government has got a
right to close them. Is it not a violation of the
Constitution? No Chiet Minister of any State
has got such aright. Butthe Chief Minister of
our State-West Bgngal closed even the
Government offices. The T.V. Centre cam-
pus of Calcutta police ransacked. The direc-
tor of the centre had to demand police pro-
tection against sabotage. How can things
run smoothly if you do not pay attention even
to the incident of ransacting in an office of the
Central Government? Just see what hap-
pened in the whole country. The example of
N.T.P.C. and T.V. centre are before you. |
would like to request you tc take stern acticn
against the person ransacking Government
oroperty. Further, | would request you to
provide C.I.S.F.inthe Central Governmant
offices in West Bengal. You shouid nct
believe others, otherwise your all officers will
be closed. 1am saying so because we have
ourselves seen the condition there.

Whenever we raise the question of
democrativ rights for the peonle of our state,
we are told that nothing can be done in this
regard es the law and Order is a State
subject, we are helpless. The State Govern-
ment is not ready to listen to us. Now the
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problem is where to raise these matters.
Today, in the morning an hon. Member Shri
Ajay Biswas raised the question of misbe-
haviour on the pant of security personal.
Here | agree with him that the security per- .
sonal should not misbehave with any body
and we also condemn it, but the Government
should not forget or ignore that incident of
West Bengal which occurred thére during
the course of Panchayat Elections. | have
reported that incident at the Police Station
and | have also noted down its diary number.
Not only me, but the Union Minister, Shri
Priya Ranjan Das Munshi was aiso not al-
lowed to anter our respective constituencies
by the people of C.P.M. cadre. The security
people gheraoed them and also misbe-
haved with him. Our M.L.A.s are tortured
and beaten up by them even inside the
Assembly. Our four thousand people were
not allowed to file their nominations in Pan-
chayat Elections. Now the victory or defeat
in elections depends on the electorate, but
as a citizen, every person should have the
right to take part in every election. The
democratic rights should be ensured to all.
But in West Bengal the democratic rights are
not ensured to anybody, neither to M.L.A.s
ner to the Ministers. Whenever we try to
raise this issue in the House, it is ignored in
the name of law and Order situation. But we
know how during the course of Panchayat
Election, three Ministers in the State refused
to heed tc the instructions of their leader.
Leave us apart, the Ministers campaigned
against one another. Did not the Constitu-
tional crisis atise in West Bengal when the
very Ministers are speaking against the
Chief Minister?

[English)

SHRI SOMNATH CHATTERJEE: s
this West Bengal Assembly? | record my
formal protest. Otherwise, she will go on
talking like this.
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KUMARI MAMATA BANERJEE: We
do not want to take here any undue advan-
tage, but this is a very important question
and it cannot be ignored like this. When the
matter is raised before the House, a serious
thinking on the part of the Government is
also expected. | wantto ask the hon. Minis-
ter whether he has given the Police Associa-
tion of West Bengal the trade Union rights?
In our State, a Non-Gazetted Police Staff
Association has been formed by the police
employees. These police men call the
people to police station and ask them to
support C.P.M. if they want justice to be
done to them. Hf a person is arrested in a
murder case, he is asked to bring certificate
from the local committee to the eftect that he
is a C.P.M. worker, in which case he will be
given a soft treatment. | want to know
whether such Non-Gazetted police Employ-
ees Associations are given trade union
nghts by the Central Government? In no
State, Administration and politics or police
and politics can go together. |f both these
things combine togsether, the people will be
deprived of their democratic rights which
cannot be snatched away from anybody in
the country. If the centre has given trade
union rights to that Association, it does not
mean thatthe Association should take partin
politics in the State. As this is a very impor-
tant question having far-reaching conse-
quences, therefore, it should be taken seri-
ously by the Government.

I want to congratulate the Centra! Gov-
emment for fulfilling its promises made tothe
public before elections. The Governmait
has also fulfilled the promises made to the
refugees of East Pakistan. The Government
made a commitment to provide Free-hold
rights to E.P.D.Ps and it has lived upto it.
Here I want to submit that when the discus-
sions to provide Free-hold rights to the refu-
gees were going on in the House, the hon.
Minister had promised the formation of an
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Advisory Committee for this purpose.

Sir, at the time of providing Free-hold
rights to the refugees, the Home Minister
Shri Buta Singh had declared that there
should not be any discrimination in the mat-
ter. ,All should be equally given these Free-
hold rights. - Taking of bribe by the C.P.M.
maen from the person who are provided with
these rights should be stopped. Since no
Advisory committee has so far been formed,
I request the hon. Minister to appoint the
same as per the assurance given by him.

With regard 1o the recruitment of inu-
merators for preparing Voters List, you have
given instructions that allinumerators would
be from their party. In this connection, lwant
to tellyou that if allinumerators are recruited
from their party, we shall not find our names
in the voters list. Previously when Shri
Ashok Senwas the Minister of law, his name
was also not included in voters list because
the inumerators were form their party. |,
therefore request you to recruit inumerators
from both the parties so that a just voters list
could be prepared.

| want to submit one more point Shri
Devi Lal, the Chief Minister of Haryana ac-
companied by his policemen went to U.P. to
address a meeting. | raised this matter ir:
parliament some days ago. Something
should be done in this regard, otherwise the
Chief Minister of Bengal would go to Assam
with his police force and would force an
Assam-Bandh . | would like to know whethor
he has been given any such constitutional
right? Wnen the Chief Minister of a State
does not know whether or not his police force
can be seni to the other state, how will he be
able to administer a state. Some decision
should be taken in this regard.

We deliver speeches in the House and
speak a lot but the hon. Minister speaks
nothing about the points raised when he
replies to the debate. He just sticks to the
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written reply and then leaves the House. |
request you to give ajust and proper reply. If
the hon. Minister does not give a proper
reply, who else will? Inthat case what willbe
the use of our speaking hera? Therefore, |
want to say that the reply should cover alithe
points that have been raised .

(Englist]

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOMZ AFFAIRS (SHRI P. CHIDAMBA-
RAM): Mr. Chairman, Sir, | rise to intervene
briefly in this debate to deal with just two
aspects which were mentioned during the
course of the debate. The first is about the
construction of border roads and fences on
the Assam border to which Mr. Dinesh
Goswami made a reference. The decision
was to construct 2010 kms. of new jeapable
roads and improve 650 kms. of the existing
roads all along the Indo-Bangladesh border
to facilitate intensive mobile patrolling by the
Border Security Force. It was decided to
construct a barbed wire fence at vulnerable
sectors like Assam and Meghalaya immed:-
ately following the construction of the road.
The entire project is estimated to cost Rs.
317.76 crores and the estimated time of
completion is ten years. The Assam Public
Works Department have been entrusted
with the work in the Assam sector as desired
by the State Government. They have in-
formed us that they have almost completed
the survey work in the Assam sector of the
border and they have started the work in the
Dubri area. The CPWD are doing the survey
work in the West Benga! sector and the work
in Meghalaya and Tripura sectors has becn
entrusted to the Border Roads Organisation.
An amount of Rs. 10 crores has been pro-
vided in the current year's Budget for survey
and construction work, while inthe nextyear,
itic proposed to provide Rs. 26.44 crores as
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per requirements given by various construc-
tion agencies.

If there has been a slowing down of the
work in the Assam sector, | would submit
most humbly that the responsibility lies with
the Assam PWD and the Assam Govern-
ment. In respect of the work undertaken by
the CPWD and Border Roads Organisation,
that is on the West Bengal sector and
Meghalaya and Tripura sector, we are care-
fully monitoring the progress of the work. K
would therefore, not be correct to say that
the Central Government has not fulfilled its
obligations regarding construction of border
roads and the fence in accordance with the
Assam Accord.

The other aspect which | wish to deal
with very briefly is the circumstances under
which army was deployed in Tripura in the
month of January. As the House is aware,
the law and order situation in Tripura began
to deteriorate from 1984 onwards due to the
stepping up of the violent activities by the
TNV. The Centre was closely watching the
situation. The question of declaring more
areas of Tripura as 'disturbed’ areas has
been engaging the attention of the Centre.
However, we could not take any decision to
declare more areas as ‘disturbed’ areas in
view of the stout opposition put forward by
the then Chief Minister Shri Nripen Chakrav-
arty. From time to time, the Government of
India pressed the State Government to take
strong steps to check the rising violence by
the TNV extremists. The Central Govern-
ment also impressed upon the State Gov-
ernment the need to declare more areas
affected by the violence of TNV as ‘dis-
turbed’. Howgver, the State Government did
not agree to any of the suggestions of the
Central Government. The process of con-
sultation with the State Government which
led 10 the deciaration of the whole of Tripura
as ‘disturbed’ started as farback as Decem-
ber 1586. When | visited Tripura to review
the measures undertaken to deal with the
situation, | held detailed discussions with the
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then Chief Minister. As afollow up, the Chief
Minister, Tripura, visited Delhi and dis-
cussed the matter with the Home Minister on
the 6th January, 1987. It was suggested 0
the Chief Minister to declare the whole of
Tripura as ‘disturbed’ area. But after a great
deal of persuasion, he agreed reluctantly to
declare only certain border areas as “dis-
turbed' areas”. Consequently, two small
pockets of five kilometre depth on the East-
em and Northern borders were declared as
“disturbed areas” on the 24th January, 1987

by the State Government. The TNV was -

declared as an unlawful association with
offect from the 4th of February, 1987 as a
result of the discussions held between the
Homae Minister and the then Chief Minister. |
again visited Tripura on the 7th November,
1987 and discussed the situation with the
Chief Minister. The State .Government did
not act upon my advice to take recourseto all
available laws such as NSA, TADA elc.
Instead, during the discussions with me, the
then Chief Minister cited doctrinaire consid-
erations for not taking action under these
laws. It was obvious that the State Govern-
ment and the then Chief Minister lacked the
political will to take action against the TNV.
This resulted inthe release of important TNV
collaborators from custody which demoral-
ised the security forces engaged in combat-
ing violence unleashed by TNV. While the
TNV indulged in violence with impunity, the
number of TNV extremists arrested was
n¢ gligible. Having regard to the gravity of
the situation “arising out of the continued
activity of the TNV, the Home Minister wrote
to the then Chief Ministeron 31st December,
1987 suggesting that the whole of Tripura
may be declared as “disturbed area”. The
Home Minister visited Agartala on the 4th
January, 1988. During this visit the Home

Minister once again suggested to the Chief

Minister that the whole of Tripura be de-
clared as a disturbed are. However, even
after extensive discussions the Chief Minis-
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Sir, several options were examined by
the Central Government. One option was a
moderate response of declaring a 15 km.
belt along the Chittagong-Tripura hilltract as
disturbed. Another option was the drastic
step of declaring the entire State as a dis-
turbed area when circumstances warranted.
During this period these two options were
kept in mind and they were discussed
extensively with the State Government. As
a result of discussions between the Chief
Minister and the Home Minister on the 4th of
January 88' an agreement was reached on
some aspects. This agreement was re-
duced to writing. Following this, there were
discussions at the official level. It was agreed
that there should be a task force to counter
the extremist activities.

SHRI'  SOMNATH CHATTERJEE:
Commando Task Force, Jai Santoshi Ma;

SHRI P. CHIDAMBARAM: When | get
into areas which are difficult, he would like to
distract the attention of the House.
(Interruptions)...Listen to the facts, don't get
distracted.

SHRI SOMNATH CHATTERJEE: We
have heard all this. This is for the coming
election in one constituency. We have heard

_this so many times.

SHRI P. CHIDAMBARAM: Yes, you
have to hear the truth. Sir, jt was agreed that
there should be a task force to counter the
extremist activities and that BSF should
cover not only the border posts but also 15
Kilometres. Inside the state on the Chittag-
ong hill track Tripura border for counter in-
surgency as this border was very sensitive.

Army was inducted towards the middle
of January. | wish to emphasize this be-
cause of the campaign of disinformation that
the Army was inducted without the knowl-
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edge of the State Government only a few
days before the elections. The Army was
inducted towards the middle of January 88
into the areas which were already declared
as disturbed. the State Government had
agreed to the induction of Army in these
areas. '

| visited Agartala on the 23rd and 24th
January 88. | desired to call on the Chief
Minister. | was told by the Chief Secretary
that the Chief Minister was indisposed and
therefore it would not be possible for me to
call on him. Hence the situation was re-
viewed with the officers of the Government
of Tripura, including the Chief Secretary and
the DGP, and officers belonging to the Army,
BSF and Assam Rifles.

In particular, the deployment of the
Army was discussed and certain decisions
arrived at with the full concurrence of the
Chief Secretary and the DGP of Tripura, All
the options that were available to the Central
Government and the State Government
were discussed. Following these discus-
sions andtaking into consideration the grow-
ing incidence of violence by TNV and to
check the main ingress and egress routes of
TNV, the €entral Government declared on
the 26 January 88 a 15 km. belt along the
Tripura Chittagong hill tract border as “dis-
turbed area.”

In the month of January 88 the TNV
attacks spread over to a wider area of the
State which took a toll of 95 lives. Even after
the 15km. belt along the Tripura Chittagong
hill tract border was declared as a disturboed
area, the violence did not abate. The
stepping up of violence by TNV in all the
districts of Tripura showed that the extrem-
ists were deeply entrenched in the whole of
Tripura. On January 29th and 30th there
was an alarming increase in the daily killings
which compelied the Centre to declare the
whole of Tripura as disturbed area on the
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Sir, the Home Minister spoke to the
Chiet Minister over the telephone and in-
formed him of the necessity and the urgency
of declaring the entire State as a disturbed
area.

Sir, the facts that 1 have narrated just
now will conclusively establish that the
Centre took the extreme step in the best
interasts of the people of the State and not
tor deriving any political benefit. The Army
was deployed in order to instil a sense of
security and confidence in the minds of the
people so that they might take part in the
process of elections.

In fact, the elections were held most
peacefully. The Army true to its traditions
scrupulously kept away from the election
process. | dare say not a single complaint
was voiced in this regard even by the CPI(M)
party in the days immediately before and for
two days after the date of polling. there was
a large turn-out of voters in Tripura. My
information is 75 per cent of the electorate
voted in the polls inspite of the threats of
TNV. This vindicated the stand of the Cen-
tral Government in declaring whole of
Tripura as disturbed area.

My colleague, Shri Chintamani Pani-
grahi, who was in the State ensured that
there was complete coordination between
the State Government and other agencies in
the deployment of the State police and para-
miltary forces for election process. The
Election Commission was kept informed of
the security arrangements and, in fact, the
State Chief Electoral Officer was closely
involved in the discussions leading to the
deployment of the security forces.

A campaign of disinformation has been
launched by certain political parties about
the induction of Army in Tripura. This is not
the first time when elections were held after
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induction of the Army. For example, in
September 1982 a 20 KM belt on the Tripura
Mizoram border was declared as a disturbed
area and elections were held in Tripura on
5th January, 1983. this time looking into the
gravity of the situation the Central Govern-
ment took the decision to declare the whole
of Tripura as disturbed area. It was a right
decision. It was a wise decision. It was a
decision made in the face of doctrinaire
opposition. i was a decision made in the
interest of the people of Tripura . 75 per cent
of the people of Tripura came out and voted
out a party and a government which did not
have their interests at heart. The vote of the
people of Tripura, the ringing vote of the
people of Tripura, is sufficient vindication of
the correctness and wisdom of the decision
taken by the Central Government.

SHRI NARAYAN CHOUBEY (Midna-
pore): Sir, Just now | have heard with rapt
attention what the hon. Minister of State, Mr.
Chidambaram has spoken. Anyhow he has

1 said that the Left front government 1s voted
out. Yes, it has been voted out but the great
general sitting over there knows what num-
ber of votes we have secured. Of course,
even today let there be a break between
TUJS and the Congress party and they will
see whatis what. Itis only by combining with
TUJS, the friends of TNV, that they have
come to power. (Interruptions).

Secondly, | would like to submit that |
Support my dear MP and sister Mamata
Banerjee of what she stated about GNLF but
the way a rumour and a music is being
Played in West Bengal that next to Tripura
we are going to induct Army in West Bengal

“because there is no law and order in West
Bengal. So, oh Messiahs of Delhi, why do
you wail: You kindly relieve us from the
clutches of the CPM by inducting army as we
have done in Tripura.

This is the music. Some refrain of that
music is being heard in the speech of Kumari
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Banerjee. (Interruptions) | simply protest
againstit. | say that if you are to try that way,
then please try and test what will come out.
At first, | wanted to make my protest. These
are my two observations. Then, | want o go
forward.

Regarding GNLF, lwantto add, yes, the
Government of India and the Government of
West Bengal are moving unitedly, Even
then, Mr. Subhas Ghising is changing his
position from time to time. Sometimes he
says that he will meet the Prime Minister.:
Sometimes he says that he will meet the
Home Minister. Sometimes he will say that
he will meet nobody. So, a probe should be
made to find out which are the agencies
working behind him. This problem has to be
solved anyhow. The West Bengal Govern-
ment has done its best with the advice of the
Central Government to solve the problem.
But Mr. Subhas Ghising and his colleagues
are not going to solve the problem. It should
be looked into.

Regarding Punjab, whenever | talk to
ShriButa Singh, our Prime Minister, ha says:
Punjab problem is going to be solved

[ Translation)

Let us see, what will happen in two
days.

[English)

Twenty days have passed. Hundred
days have passed. Punjab problem is not
nearing any solution. (Interruptions) | don't
know what is the solution. Even the security
forces are terrorised. | suggest youdocall a
meeting of all the political parties in the
Punjaband consultthem. You have stopped
even consulting the Opposition parties on
this issue. The Government of india should
come forward. As you are dealing with them
in the security arena, so also deal with them
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you.

About Sarkaria Commission, we have
to speak something. Even after this
Commission, they are to take military in
Tripura without any consultation. (Interrup-
tions) Inthe year 1983, there was an election
in Tripura despite induction of military in 15
Kilometre border are. That was done with
the concurrence of the Government of
Tripura at that time. If the Government of
Tripura, at that time , wanted an election to
be held even after induction of military in 15
kilometre border area, you have done that.
But this time after inducting military through-
out Tripura, you simply inform the Govern-
ment of Tripura over the telephone that we
have this and this inthe interest of the people
of Tripura. (Interruptions) ls it the way of the
burrah sahibs of London to inform the Gov-
emor of Calcutta, Governorof U.P. to do like
that? This is not the proper way. This thing
has been done.

SHR! SOMNATH CHATTERJEE: Why
Minister of State for Defence is so much
interested about Tripura?

SHRINARAYAN CHAUBEY: Because
there is another election to be held. He
knows it. (Interruptions) | am very sorry to
say that the communal violence is there
throughout the country. The Government
has taken a very easy stand.

[Translation)
The violence is not mych ye!
_[English}

But is it the way? Communal troubles
are brewing as yet. The great trouble mak-
ing issue of the Babri Masjid and Ram Jarn-
ambhoomi still remains. Still U.P., Bihar and
the remaining Hindi-speaking belt are hot-
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beds. They are not able to solva it. It will be
solved tomorrow. 1t will be solved day-after
tomorrow. The Communist Party of India,
the Communist Party of India (Marxists)
even the Congressmen have approached
the Prime Minister: Give a solution; give a
solution. The Prime Minister hears every-
body. But he gives reply to nobody. The
problem is kept alive. The communal ten-
sions go on there.

SHRI SAIFUDDIN CHOWDHARY:
After the Ramayanaon TV, it will be solved.

SHRI NARAYAN CHAUBEY: Between
1981 and June 1987, 3,223 riots have taken
place. 1822 Muslims waere killed and also
753 Hindus were killed injuring 8657 Mus-
lims and 10,536 Hindus. The property looted
comes to more than Rs.25 crores. What is
going on? It is increasing day by day. This
is throughout India. And the Government is
silent.

Budham sharanam gachhami
Dharmam sharanam gachhami
Shanghum sharanam gachhami

You are sitting idle. You should take political
steps in this regard. Problems are growing
regarding tribal belts. In gvery tribal belt, we
have been seeing problems. In Chhota
Nagpur area and in Nasik, you find this
problem. This is also in adivasi area. The
main problem is the land problem. Youdon'
solve the land problem. During the days of
Pandit Jawaharlal Nehru and during the
days of the period of Smt. Indira Gandhi, we
have been speaking about the land reforms.
But now land reforms have been a given a
good bye. The poor adivasis will be evicted
from the land and you will construct huge
dams and factories there. You will be giving
employment to non-tribal people and the
tribal people will be sent back and if they go
and press for compensation and employ-
ment, they will be killed ruthlessly and you
will be saying that they are demanding this
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andthat. If you do not solvethe land problem
and the basic needs of the tribal people and
the Scheduled Castes people, you have to
face troubles. There is no doubt about it and
the Government must be ready for that.

The next point is about the security
people. you have no control about the secu-
rity people. What has happened today? Shri
Ajoy Biswas was coming into the House and
he was stopped. For nothing they have
stopped and there is no remedy for this. | will
draw the attention of the hon. Minister for
Home to today’s Times of India. Two letters
have been printed in it how a poor rickshaw-
puller was picked up, how he has been taken
to the police station, how he was assaulted,
how he was implicated in a false case, how
he approached and nothing could be done.
Even the case could not be taken up without
the sanction of the Lt. Governor. The letter
has come out. They are behaving with the
big people arrogantly. One retired military
man has given a letter. | hope that you can
see to it and do something in this matter

Only recently, big politicaltroubles have
come up due to the bad behaviour of the
Assam Rifles in Aizawl. What would have
happened there on that day? If the Govern-
ment of India and the Government of
Mizoram would not have intervened they
would not have giventhe sticks to assault the
SP of Aizawl and the beating for which the
entire Aizawl people came out and then you
had to withdraw some forces. The people
who are meant to maintain the law and order
in the country, the Central Government
forces, do not abide by the law and order.
They drink alcohol and they do whatever
they like. Such a thing must come to an end
in this country.

Another point is about the freedom
fighters. Actually that has not been done
these days. Previously, many people who
are not freedom fighters, had secured the
Ireedom fighters pension but these days
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many genuiné freedom fighters are not get-
ting the freedom fighters pensions and the
great office in Delhi is not at all functioning.,
I do not speak in anger. | know that from my
State, be he aCongress MP,CPIMP ora CPI
(M) MP or everyday has the same complaint
that the office of the freedom fighters is not at
all functioning. They do not even know
where Midnaporeis. So, | appealtoour hon.
Minister to see to this problem.

Regarding the Government of West
bengal, | am told that you have organised a
new Advisory Committee. Our friend, the
hon. Minister, Shri Panigrahi, was telling that
our respected "leader Shri Ganesh Ghosh
has been appointed as its Chairman. But we
have not received any circular to this effect.
We should be given copies of that circular. if
you have made Shri Ganesh Gohsh as
Chairman, it is a very good and the most
suitable thing. Who has suffered more in
jails than Shri Ganesh Ghosh.

SHRI SOMNATH CHATTERJEE: Al
the Presses have been closed and there is
nothing to print. he knows that. You are
closing the Press and nothing is being
printed.

SHRI NARAYAN CHOUBEY: My last
pointis regarding the torture onwomen. The
more laws are passed, the more women are
tortured. Some 15 or 20 days back a Press
Report said that in India Delhi is a place
having the largest number of rapes and the
largest cases of tortures on women are
reported here. Itis not ruledby NTR. Itis not -
ruled by great Jyoti Basu. It is not ruled by
Shri Hegde. ltis ruled by Baba Buta Singh,
our Minister for Home Affairs. So, kindly
have a look into it. In Delhi the number of
dowry deaths during the year 1986 was 64
and in 1987 it was 79. But no conviction has
taken place.Why nobody is convicted?
What is the connivance between the Police
Department and the people who perpetrate
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these things?Not a single person is con-
victed. | think, the Government will take a
note of this thing. We should be ashamed of
it.

The cases of rape have increased.
Throughout the India, in 1985 the number
was 6356. The Kidnapping cases were
reported to be 8440 and the number of bride
burning cases were 887. Inthe first month of
1986 only 85 cases of bride burning were
reported. So, inthe first month of 1986 it has
passed all the previous records. The more
laws we are passing, the more propaganda
is made in the Press, the more we are trying
to involve the people the more torture is
taking place on women. The Government
agency is trying to hide out. As you have
failed to give an answer as to why you have
failed to convict a single person in this re-
gard. These are the things and these are the
records of the Home Department. | hope
that it will take a note of all these things.

As far as Punjab is concerned, as { told
earlier, the entire country is sitting on a
volcano. your Department needs more
assistance. Your Department needs more
intervention. Your Department needs more
purification. But you are silent on all these
matters. For the security of one person in
India, you are always moving and that is'Shri
Rajiv Gandhi, forwhom even an M.P. cannot
walk on the streets of Delhi. This is how you
have brought up your Home Department.

So, with these words I beg to submit, Sir
that the Home Department is not performing
well. It is not doing its duty. The Home
Department must come forward to doits duty
and it must not think, must not even imagine
that Govt. will be able to induct army on the
advice of the Home Department, as they did
in Tripura or West Bengal and do nefarious
things. With these words | simply protest
and say that either you rectify yoursell or do
not take any money and go back home.
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SHRI VIJAY N. PATIL (Erandol): Mr.

- Chairman, Sir | rise to support the Demands

of the Ministry of Home Affairs. Sir, the
Ministry is having the Official Language as
one of its Departments. The Official Lan-
guage Committee was appointed many
years ago under the Official Language Act of
1965. It was expected that the final report
will be submitted by this Committee in 1980-
81. But | think that the Report has not yet
been submitted and the findings are not
before the Home Ministry. That is why
whatever is being implemented for introduc-
ing Hindi language gradually all over the
country, is not being done properly.

Mr. Chairman Sir,as far as the freedom
fighters are concerned, many of my friends
have congratulated the Minister of State for
Home Affairs for doing a good job by sanc-
tioning more cases this year. But stili there
are some persons whose cases are not yet
sanctioned. | would like to cite one example.
Thereis afreedom fighter Shri V.T. Randhir.
He is from my own district and he was
involved in looting the treasury of the British-
ers worth five lakhs of rupees in 1943-44. He
was imprisoned for several years. But still,
he is not granted freedom fighters' pension
from the Central Government. When this
fact was brought to the notice of the Minister,
the Department has written back to the
Government of Maharashtra as to why there
was a delay in submitting the case to the
Government of India. Although there is a
delay in submitting the case to the Govern-
ment of India, the Government of India
should now at least take an immediate deci-
sion in this regard. If such freedom fighters
who had done a great service to the nation
even risking their lives during the freedom
struggle, do not get recognition and freedom
fighters' pension, it will create a bad impres-
sion among other people also,

Mr. Chairman, we still have certain
border disputes between some States. |
would like to mention about the Maharash-
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tra-Karnataka border dispute. Efforts are
being made by our Chiet Minister to find a
solution. Meetings are held between the
Chief Ministers of Maharashtra and Karna-
taka and our hon. Home Minister Shri Buta
Singh also tried to intervene and tried to find
out some solution. But there seems to be no
end to the dispute. | would like to urge the
Home Minister, the Government of India and
our hon. Prime Minister to see that a solution
to this border dispute is obtained in the very
near future. This is a very long standing
dispute and we hope that greater attention
will be paid and the dispute be resolved .

Mr. Chairman, whenever crimz in-
creases in certain areas, we decide to recruit
more and more police forces, more compa-
nies of police or security guards or the
Central Reserve Police Forceand soon. But
we are not paying sufficient attention to the
civil defence forces such as the Home
Guards. The emoluments that the Home
Guards get for doing honorary service are
not sufficient, although the States are paying
some emoluments to these Home guards
from different cadresand different walks of
life.  would like to submitthat the strength of
these Home Guards should be increased
and they should be paid better emoluments
whenever they are on duty. Home guard
Units in the rural areas should also be devel-
oped. |feel that we are concentrating more
upon the Home Guard units in big towns and
cities only. But much attention is not being
paid to the Home Guard units in rural areas.
More attention should be paid to this aspett.

Mr. Chairman, Delhi is also under the
jurisdiction of the Home Minister. With more
and more Union Territories attaining State-
hood, the responsibility of the Home Ministry
is being reduced and hence there should be
more concentration on the Union Territories
which are left with the Horge Minister.

Asfar as Delhiis concerned, | would like
to state that for common people of Dethiwho
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want to construct houses in Delhi, the cost of
the land is going to be increased by about
four or five times as compared to the cost
existing in 1983 or 1984. When the land was
allotted to the Cooperative Group Housing
Societies, the cost of the land at that time
was about Rs.135 per square metre. Now,
there is a talk of increasipg this cost of
Rs.430 or Rs. 440 per square metre. About
400 to 500 societies which are going to get
the lands after the release of notification,
next month as | understand it, by that time
the cost will go up by four times than what
was prevalentin 1983. It will be an injustice
on those people who'got themselves regis-
tered as Members of the Societies as early
asin 1983-84, ltis not their fault. They have
registered their names approximately four
years ago. Now they have to pay for the
lands, which is far higher than what was
prevalent four years ago. We have acquired
about 8000 acres of land for various pur-
poses in Delhi, recently. Therefore, | would
like to urge upon the Home Minister to inter-
vene inthis matter and to see that the cost of
the land is reduced.

As far as rehabilitation of various dis-
placed persons and various refugees are
concerned, the Government of India is doing
a commendable job. But every year some
new responsibility is imposed upon the
Government of India. From Independence,
till today, we have spent about Rs.1600
crores on the resettlement of refugees, for
feeding them or for helping them to go back
totheirrespective countries. Butthereisone
new problem, which is on our heads and that
is the Sri lankan refugees. We congratulate
the Prime Minister for signing the Indo-Sri
Lanka Accord. We hope that very soon the
remaining people, who wish to go back to Sri
Lanka their home country from India will
achieve their objectives. Otherwise, it would
become a more burdensome affair.

Mr. Dinesh Goswami was criticising the
Central Government for not implementing
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the Assam Accord properly. But he ignored
the fact that the Central Government had
taken very good steps in implementing the
Assam Accord. For those who where killed
during the agitation, the amount of compen-
sation had been increased from Rs. 5000 to
Rs. 20,000. The Government of India had
also decided to take up the Qil Refinery in
Assam and also the lIT. And many new
measures are being undertaken by the
Government. But still we find that there is a
tendency among the people for having a
separate statehood. They are still agitating
for a separate Stale. It is because of this
reason, new promblems are cropping up,
like the GNLF Punjab problem, etc. Be-
cause of the continuance of Punjab Prob-
lem, we have to amend the Constitution.
This problem hasbeen continuing for the last
saeveral years. After the amendment of the
constitution, still today, we have not yet
imposed emergency. We are trying to find a
solution through other means, by adopting
strict measures to control the terrorists ac-
tivities. One of those measures is sealing of
the borders. | do not understand why Paki-
stan is silent over our repeated statements
regarding the supply of arms to the terrorists
by them. If Pakistan responds properly, then
only we will be able to solve the Punjab
problem quickly. By doing this our relation-
ship will improve. Of course, irrespective of
this agitation and turmoil in Punjab, the
Governmaent of India and specially the Home
Ministry is making all its best efforts to solve
this problem. We are trying to establish
industries in Punjab and also giving jobs to
the people, who otherwise will fall into the
traps of the extremists.

Mr. Chairman, Sir | wholeheartedly
support the Demands for the Ministry of
Home Affairs and expect that, we will be
successful atthe hand of our Prime Minister
and Buta Singh ji in solving the Punjab
Problem. With these few words, | support
the demands.

APRIL 18, 1988

of Min. of HA. 904
[ Translation]

SHRISULTAN SALAHUDDIN OWAISI
(Hyderabad): Mr.-Chairman, Sir, when you
allow me only 5 minutes to speak, it appears
that the Home Ministry is only meant for the
Punjab and the Gorkhas. But apart from
these issues, there are some other issues
also. Since you are in the Chair, first of all,
| shall start from my own State. As you are
aware, it is the duty of the Ministry of Home
Affairs also to pay attention towards the
issues relating to linguistic minorities. Tel-
ugu has been made the official language in
Andhra pradesh. But there are minority
communities also in the state whose lan-
guages is Urdu. When official language Act
was formulated in 1966, the Government of
Andhra Pradesh vide their G.O.No.427 had
declared that Urdu would be given its due
place. The above G.O.further said thatin a
State where 15 per cent Urdu speaking
people lived, official correspondences in that
State would be made in Urdu also. But now
the Government of Andhra Pradesh vide
their order says that all official correspon-
dence willbe made in Telugu only. Now the
question that arises is where will the Urdhu-
speaking people go? What will be their
future? The Government servants have
been asked to pass a test in Telugu, failing
which their services will be terminated.
However, the said G.O.also made it obliga-
tory for the Government servants to pass a
test in Urdu also alongwith Telugu. But
justice has not been done in this regard. All
the schools having Urdu medium have been
closed. In the Municipal Corporation of
Hyderabad, 75 per cent people know Urdu.
But the Government order directs that all the
work in the Municipal Corporation will be
done in Telugu. Violencs is bad. | also say
and want that there should be no terrorism.
But where the people will go when such
policies are adopted and they are pushed
back? What shou!d they do? Do we have
any right or not? Finally , how lor.g shall we
bear the atrocities and for how long will the
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Home Ministry watchthefun? Allavenues of
employment have been closed for us. It
means that we are not the citizens of Andhra
Pradesh. If this situation prevails, we shall
ask for a separate state and separate lan-
guage. Thenthe Government will say ittobe
abad thing. Who creates these evils? This
situation needs to be set right. When we
open any institution, itis closed down and we
are being entangled in litigation. When we
open a medical institute or take up any other
constructive work, the Government should
encourage us. Instead, every effort is made
to close them and scrap them. I would like to
call upon Shri Buta Singh that we had come
to him with a representation to provide
teaching facilities to our children, at least in
the C.R.P.F. hospital. | request him to con-
sider our request. When all the doors of
development are closed for us, what is the
avenue open for us to march forward. |
would like to cite an example. The State of
Andhra Pradesh is experiencing shortage of
power. But when Telugu films are shown,
power supply becomes regular. This is the
month of Ramzan. We sound sirens in the
mosques. But at the time of sounding sirens,
power supply is switched off. Why this
discrimination? When we fight against it, we
are cailed communalist, but nothing is being
said to those who snatch away our rights. i
fail to understand how to differentiate be-
tween nationalists and opportunists. why
this kind of treatment is being meted out only
tous. Irequestthe Governmentto intervene
inthe matter and solve it immediately. In
addition to this, we find that the Muslims in
Assam are very much in trouble. The Gov-
ernment should find a solution to the compli-
cations arising out of the recent Bill and
ensure that no wrong is done to these
people. Besides, we are the people who
suffered a lot during the Meerut riots and we
are the people who were arrested and put
behind the bars. | appeal to the Govern-
ment, at least, to release those people dur-
ing the Ramzan month who have been de-
tained under the National Security Act.
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Today some people from Meerut had come
to me and they were complaining that they
were not being allowed to sound the &iren.
This is the Ramzan Month and, at least, this
facility should be extended to them. This is
a common feature in the whole of India.
When the siren is sounded, it causes no
harm to anybody. Let anybody check it by
seeing his watch that the loud speakers fixed
at the mosques are played for not more than
two minutes, during the time the siren are
sounded. Similarly, in order to check the
recurrence of such riots, it was decided that
Musiims in sufficient numbers would be
inducted in C.R.P.F. and other police forces.
I find in a number of issue that the Govern-
ment takes action only when the matter goes
out of control. Had steps been taken well in
time, a number of issue would have been
solved. | advise the Government to transfer
the Babri Masjid. issue to the court. It will be
the look out of the court to take a decision on
this issue. It willbe no way better if the issue
is unnecessarily held up and tension cre-
ated. Court’s deci‘sion will be acceptable to
all. All other issues should also be solved in
this manner. | request Shri Buta Singh to pay
attention towards the linguistic issue of
Andhra Pradesh. lfthe Government calls for
reporis from Andhra Pradesh, it willcome to
know that camps for holding hunger strikes
have been set up at various places. In the
event of any disturbance taking place, there
will be no use if the Government intervenes
later. It is not a right course if a problem is
solved after the people have suffered. It will
be for betterif the problem is solved before
that you are ringing the bell again and again
which is indication of the fact that | am
speaking on Andhra Pradesh and you also
belong to that State.

Hon. Minister of Home Affairs, you can
well imagine from the following couplet of
Igbal.

“YAH DASTURE JAWAW BAND i HAI
TERI MEHFIL MEIN,
YAHAN TO BAAT KARINE KO
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TARASATI HAI JUBAN MER],
LEKIN MERI BAAT KO TUM
SAMAJH SAKOGE,
TUMHARI JUBAN JUDA HAL”

KYA

Anyhow,Urdu is well understood in
North India. | request you to pay attention
towards this problem.

| shall conclude my speech within a
minute after drawing your attention towards
one more very important issue. A large
number of people from our country have
goneto SaudiArabia. Aperson from Madras
has started an enterprises called "Almijan
Enterprises”there. He collected about Rs. 3
crores from the Indians living there and
pocketed the whole amount. He swindled
the money of the people from Hyderabad
among whom there are poor people and
widows. That man has so far duped the
people to the tune of Rs.27 crores all ever
the country and, thus, committed a fraud. |
have received letters from several persons
through our embassy there and | am sure
that the hon. Minister of Home Affairs also
must have received such letters. Almijan is
a leather factory. 1requestthe Government
to hold a C.B.l. enquiry against the person
who duped the Indians living in Saudi Arabia
of Rs. 2.5 crores and people of Hydetabad
and people from other parts of india of Rs. 27
crores. The said person looted the life long
savings of the widows and committed a
fraud to the tune of Rs. 27 crores. | request
you to hold an immediate enquiry into this
matter. With these words | express my
thanks to you for providing me an opportu-
nity to speak.

* SHRI V.S. VIJAYARAGHAVAN
(Palghat): Sir, I rise to support the demands
of Ministry of Home Affairs. | take this
opportunity to congratulate the hon. Minister
Shri Buta Singh and his colleagues for run-
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ning the affairs of the Home Ministry in a very
efficient and competent manner. Shri Buta
Singh is valiantly fighting the anti-national
forces even at great risk to his life. |am sure
all patriotic forces in the country will support
him in this endeavour.

Sir, it is the duty of a Govt to provide
safety to the life and property of the citizens.
Although maintenance of law is a State
subject the Centre will have to take action in
certain respects.What should the Centre do
when the State Govts are not discharging
their responsibilities? | say this because |
have in mind the goings-on in the State ruled -
by the Opposition parties. My friend sitting in
the opposition here neversire of speaking
about press freedom. Quite often they, criti-
cize the Govt in the name of press freedom.
But let us see what is happening in States
ruled by them. The attack on the press done
by these people in Kerala on the day of
Bharat Band had come up for discussion in
this House. The Marxist goons attacked the
managing editor of the prominent Malay-
alam daily, the Malayala Manorama, a paper
which has completed a century of its exis-
tence. This was done because that paper
exposes the misdeeds of the Marxists Govt
in Kerala. So much for their love for press
freedom. Similarly, the correspondence of
other prominent daily the Matar Bhoomi
were attacked at Kayankulam and Ettuma-
noor.

Not only that van carrying bundles of
these papers was burnt completely at 3
place called Kunnamkulam by the Marxist
workers. This also shows their attitude
towards press freedom. Only the other day
when Calicut airport was being inaugurated
the correspondent of Deshvhimani a CPM
organ was assaulted by police men and
when they complained to the Chief Minister
he shouted at them and turned them out. On
the day of the band Doordarshan Officials

*Translation of the speech originally delivered in Malayalam.
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were beaten up. Thus large scale violence
was unieashed in Kerala. It does not lie in
their mouths to criticize the Central Govt in
the name of law and order problem. Afterthe
LDF Govt in power in Kerala 407 murders
have taken place. Out of which 24 are
political murders. People who do not belong
to the Marxist party have no security of life
Even the other constituents of LDF have no
safety. Lot alone the opposition parties. How
many workers of the CPlhave been attacked
and how many their houses are burnt. Thus
there is no security of life and property of the
common man in Kerala.

Sir, protection of harijans, is the duty of
the Central Govt. When the Janata party
was in power at the Centre large scale vio-
lence was unleashed against the harijans
with the blessings of a certain constituency
of Janta party. Then the late Smt. Indira
Gandhi used to rush to all those places
where harijans were subjected to attack to
console them and wipe their tears. That is
the culture of the Congress party. It is a
matter of concern that the same kind of
violence is being unleashed against the
harijans in some States. One peculiarity of
this violence is that it is taking place in the
opposition ruled States. In Andhra Pradesh
the harijans were massacred. In Karnataka
a harijan youth was tied to a tree and was
made to eat human excreta. What is more
even in a State like Kerala which is maintain-
ing high levels of literacy and culture. A
harijan youth was beaten up mercilessly and
was made to eat human excreta. Do you
know who has done it? The young men
belonging to the CPM . What a reprehen-
sible act it is. Not only that today the harijan
women are not safe in the streets of Kerala,
Itis during the Marxists rule that the largest
number of harijan women have been raped.
Out of 174 rape cases 46 cases were of
harijan women. This situation should not be
allowed to continue. Protection of harijans is
an article of faith, for the Congress party.
When that party is in power at the Centre it
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should not remain a passive spectator to all
this. |therefore, request that a CBI Inquiry
should be ordered into the attack on the
harijan youth and all such incidents. | aiso
request the Centre to take steps to ensure
protection to the life of harijans and other
weaker sections in Kerala.

When we evaluate the performance of
the Home Ministry during the past one year
we will find that this Ministry has taken effec-
tive steps to maintain peace in the country
and to face the challenges facing the coun-
try. Many important steps have been taken
to solve the Punjab problem. Punjab prob-
lem is basically a political one and therafore
it has to solved politically. At the same time
all effective steps should be taken to check
terrorists violence. Of course, the Govt has
adopted such an approach towards this
problem. On this occasion | congratulate the
Govtfortaking stern steps againsttheterror-
ists yesterday due to which 10 notorious
terrorists were killed. It is a matter of great
concernthat the terrorists are getting stinger
missiles which were supplied to Mujahidins
in Afghanistan by America. This missiles are
being transferred to the Punjab extremists
by Pakistan. | urge upon the Govt to take
effective steps to counter this threat. At the
same lime earnest efforts should be made to
find a political solution to the Punjab prob-
lem.

Another point is about the Mandal
Commission report Sir, the backward
classes constitute a major segment of
India’s population. But their representation
in Central services is very inadequate. The
Mandal Commission has made valuable
suggestions to remedy this situation. One of
the suggestions is to provide reservations in
Central services for the backward classes.
The Central services even today are the
monopoly of the upper castes. The reason
is that the backward classes are not getfing
equal opportunities. in order that they get
equal opportunities reservation and other
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facilities should be provided to them. | re-
quest the Gowt to accept the Mandal
Commission’s recommendations in prin-
ciple. Details could be worked out later. |
urge upon the Gowvt to announce at the
earliest the Gowt's decision accepting the
recommendations of this commission.

Now, | come to the list of Scheduled
Castes. People have been demanding that
the list should be amended. There are
complaints that many deserving communi-
ties have been left out of the list and many
undeserving people have beenincludedinit.
Thatshows thatthere are many anomalics in
this list. Thereis ademand from the Kudinbi
and Peruvam cocmmunities in Kerala that
they should be included in the list of Sched-
uled caste. These communities are suffer-
ing from serious social educational and
economic disabilities. therefore, | request
that these two communities should be in-
cluded in the scheduled castes. | reilerate
thatthe list should be gmended as quickly as
possible.

Il want to say a word about the freedom
fighters. The late Indiraji had introduced a
pension scheme in honour of the freedom
fighters which has proved very useful. This
is so because a large number of freedom
fighters were living in poverty. That situation
has changed now. However, there are stilla
large number of freedom fighters who have
not got pension so far. Many representa-
tions reach us in this connection. In Kerala
alarge number of freedom fighters are stillto
get pension. In many cases requests have
been rejected merely on technical grounds.
The Govt must reexamine this matter. The
main point is that the freedom fighters who
won us freedom should not be denied pen-
sion. Therefore, | strongly urge upon the
Gowt to'take steps to provide pension to all
those freedom fighters who have not got it

yet. | once again support the demands and
conclude my speech.
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SHRI MOHD.MAHFOOZ ALI
KHAN(Etah): Mr.Chairman, Sir, thank you
very much for giving my turn to Shri Sultan
Salahuddin Owaisi of Andhra Pradesh.
Anyway, | have no objection to your doing
so, but Syed Saheb should bear it in mind
that a Pathan takes care of a Syed. What-
ever you did was right.

SHRI SULTAN SALAHUDDIN
OWAISI: These very Pathans kill the Syed

"and build his grave in their House after

showing hospitality .

SHRI MOHD.MAHFOOZ ALI KHAN: |
thank you for giving him time. A long debate
hasbeengoingonorthe Grants of the Home
Ministry. Every morning, one reads in news-
paper about the heavy toll of life being taken
in Punjab. The situation in Punjab is indeed
baffling. When we talk to a commoner in the
street, he says that he is sorry but the Gov-
ernment is extremely coward and lacks
courage. Even the illiterate people in the
hotels and on the platform are ready to say
this openly. There is no reason why the
Government cannot set things right. Butone
is unable to understand the policy of the
Covernment and the reason why the Punjab
Issue remains unsolved as yet. I feel that this
1ssue can be solved if the Government so
wishes. You should call the representatives
of e Sikh community and the leaders of
Punjab for talks. If a meeting is arranged
between them and the opposition leaders
with the Home Minister and the Prime Minis-
ter representing the Government side, then,
perhaps, this issue can be solved.

SHRI ABDUL GHAFFOOR(Siwan):
With whom should we hold talks?

SHRI SULTAN SALAHUDDIN
OWAISI: Should we talk with the terrorists?

SHRI MOHD.MAHFOOZ ALl KHAN:
There is no question of terrorists. You should
release the Jodhpur detenus. You are your-
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self fanning the fire. The whole issue can be
solved once you decide 1o release the de-
tenus. Mr. Ghafoor, even the most complex
issues can be resolved.

SHRI ABDUL GHAFODR: Would you
like to solve it?

SHRI MOHD.MAHFOOZ AL! KHAN:
First let me take the charge of Government
and then see as to how quickly we settle the
Punjab issue.

There are various other problems too. It
is always difficult to solve big issues but the
issua of Babri Masjid is very small one. Itis
altogether different if we are following the
“Divide and rule” — policy of the Britishers,
which they left behind as their legacy. | am
not concerned whether the leaders are figint-
ing about it or else are making political capi-
tal out of it but this issue can centainly be
solved. Whatever be the views of the people
on this issue, leave this issue to the decided
by the court. Whatever decision the court
gives should be acceptable. | do not say as
to whom does Babri Masjid and Ram Janam
Bhoomi belong; you should leave it alito the
court. Theriots inthis country take place only
aue to wezkness of the Government Thuse
riotas can be avoided if the Government
takes strict actions and views things in a just
mannaer. Atrocities were committed even in
Maliana and Hashimpura. Who was respon
sible for it? It was P.A.C.who did this. Had
this not happernad, the Hindu-Muslim rot in
Meerut would have never taken plaze. It is
the P.A.C.which indu'ged in loot. Would you
Kindly teil me as to how many pcople ware
punished there? When riots took place in
Ahemdabad, Shri Chidambasam bad said in
the House that he would take to task the
officiais who indulged in excesses.

What should | say about Meerut where
200 people are still missing. The month o
Ramzan has started toaay. It was last year
during tha month of Ramzar tha! these
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people were detained under the National
Security Act and they are still in detention.
These people should be released. They
should be seen with the eye of justice and
justice should me meted out to minority
community.

The issue of loudspeakers going on in
Meerut should also be solved. These loud
speakers are installed only for one to one-
and-a-half month in order to make it conven-
ient for the people ta reach the place to offer
namaaz. Provocative speeches on the loud-
speakers which may hurt the sentiments of
any religion should be avoided. Loud
speaker is installed both in temples as well
as mesques. So | would like to know as to
why has the restriction should been imposed
in the moque of Meerut alone? This restric-
tion should be imposed either on both the
places of worship or else it should be re-
moved from the mosques also because they
are both places of worship. Tha people of
Meerut are highly agitated over this issua.

Forty years have passed since India
achieved its independence. A number of
eminent persons sacrificed their lives in this
persuit There is no one fo pay heed to the
voice of those freedom fighters who have not
been able to get pension even today. The
people of my constituency have complained
lo me against this. Those people who went
till the gates of the prison, greased the palm
of the jailer and managed to get a certificate
to the effect that they had undergone jail
term ranging from 2 to 3 months before
independence are getting freedom fighters’
pension Ycu will fing hundreds of cases in
which pension is drawn ir: this manner. But
there1s nonetalisten to those whc had really
shed their nlood for the cause of independ-
ence but are now lying a secluded cotner.

Regarding the onlice, my submission is
that you should open a schocl where they
may zarn refined ianguage. Tuday the Sub-
Inspeciors 2nd the S.H.Os talk very rough



915 D.G, 88-89

[Sh. Mohd. Mahfooz Ali Khan)

language and give a shabby treatment to the
person who comes to file an F.I.R. | would
like to narrate an incident here. A Sub-
Inspector incharge of Police Station Sidpura
in district Etah asked a Muslim to get out
since he was a Muslim and a ‘Katua’ (circum-
cised). | complained against this to the
S.S.P.but no action was taken. On the one
hand, the 15 point programme of Shrimati
Indira Gandhi aimed at the minority commu-
nity is running and on the other hand, such a
treatment is being given by the police To the
minority community.

The. bribe market is riding very high
now-a-days and, therefore, the salary vou
pay to the policemen should be stopped
because it is a sheer waste. They know that
so and so person has committed a murder.
Yet they let him go and instead book an
innocent in the case. There are some shon-
comings in our law as well as in the |.P.C.
and C.P.P.C. If an I.O. frees an accused in
any case, the S.S.P.understands that the
former has taken bribe, but he never takes
any action against him. In Dethi, the rape and
other crimes are being committed only due
to our own weakness and that of our Govern-
ment. | would request you that you should
follow the decisicn of the court whether it is
the case of Babri Masjid or anything else
relaied to the minority community. Shri
Parigrahi is present here. | would request
him that representatives shouid not be
called fortalks at all since they aim at gaining
their cwn popularity and try to make political
capital. So he should not listen to anyone
whether it is Mr.Syed Shahabuddin or Shri
Gilani and let the case be decided by the
court.

Onthe other hand is the issue of Meerut
inwhich the innocent are still facing prosecu-
tion the pnor in Hashimpura have not yet
been given compersation and 200 peogle
are missing. | dare say that 5 persons were
«aken to Fatehgarh Jaii, which falls in my
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constituency, and were killed there. Under
such conditions, you must understand that
since the minority also lives here, the Gov-
ernment will face tough task as the elactions
are round the corner. Therefore, | request
you to make efforts to find out a just solution
to the issues fac'ng the minority.

[English)

SHRI HAROOBHAI MEHTA (Aahme-
dabad): Sir, | rise to support the Demands
placed before this august House by the hon.
Minister of Home Affairs. Sir, | am conscious
that the Ministry of Home Affairs has been
working roundthe clock and round the calen-
dar under great stress and strain and we are
particularly grateful to the Home Minister,
Sardar Buta Singh ji, for working for the
defence of the country and national unity
even at the cost of his personal status in the
content of religion and the lives of his own
Kinsmen. | hope this spirit should be lim-
bibed by all of us.

Sir, as | said, we are working under
great stress and strain especially because of
the increased anti-national and criminal
activities of the extremists under the patron-
age of foreign and the Indian de-stabilizing
forces. Sir, the communal violence, and the
increased efforts to create communal divide
in the country, is also causing a great con-
cern, the report of the Home Ministry notes
that during the period under review, the
communal situation in the country remained
comparatively peaceful except for the riots in
U.P., Gujarat and Delhi During Aprilto June
1987. But | must alert the Government
against any possible complacency on this
front. There is nu room for complacency so
far as the communal situation in this country
is concerned. Sir, we may not have seen
many occurrences of active combat on
cormmunalbasis as was so lastyearoryears
before. But nevertheless subterranean cur-
rents of communal hatred ought nt to be
overiooked. That can be overlooked only at
the cost of our communal harmony. Only last
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week, we noted what consternation was
caused in Meerut on the issue of Loud-
speaker. |am not here to analyse the validity
of the action of the State Government on that
issue. But the fact that it did create conster-
nation and a near riot situation was seen
near Delhi Gate, in Meerut, shows how the
situation is still surcharged with communal
passions.

In my State, Gujarat, the situation is of law
and order and in particular communal front
causes grave concern. Sir, onthe communal
situation, | may pointed out that from June
1986 to June 1987, communal riots took
place at 50 places in Gujarat. This is not a
small phenomenon. In Ahmedabad itself 12
times, Bharuch — 7 times, in Nadiad — 4
times, in Palampur=- 3times, in Lunawada,
Anand, Himmatnagar, Dhansura, Gondal
and Bhavnagar — 2 times each at these
places, and at the remaining places totalling
40 places spread over various places of
Gujarat once. The important thing is, the

very perturbing development is, hitherto the

rural areas of Gujarat were not involved in
communal tensions except some unfortu-
nate events in 1969. But in these series of
communal riots even the rural areas are not
spared. Sir, Khera district, Baroda district
and other rural areas were also brought into
the flame of communal tension and that is on
account of Ramjanmabhoomi Mukti Vivad
and other things. Sir, wherever the rath of
Ramjanmabhoomi Mukti inspired by Vishwa
Hindu Parishad and other Hindu communal
forces, went, into rural areas of Gujarat. It
was followed by violence. So the very per-
turbing development that is engulfing the
rural areas in communal riots is the develop-
ment in Gujarat which cannotbe overlooked.
Shri Panigrahi visited Gujarat after this and
I have already drawn your attention to this.
Mr.Deputy Speaker, Sir, the communal situ-
ation in India, whether at Meerut or Ahme-
dabad or at other places, shows that what is
atdanger is not not A religion or B religion but
secularism.

CHAITRA 29, 1910 (SAKA)

of Min.of HA. 918

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANi PANIGARHI): What we
have said in the Report is that it is now
normalised.

SHRI HAROOBHAI MEHTA: There-
fore, 1 am pointing out with great respect to
you, Sir, that the sub-terranian currents are
still there and therefore, many more things
are required. What is at peril is not A religion
or B religion in India At peril today is secular-
ism. Sir, | shall feel grateful and the nation
will feel obliged to the Home Ministry if more
attempts are made and all efforts are con-
centrated at saving secularism which is
going to be the first casualty if we do not take
sufficient care on this front and that is be-
cause obscurantism and fundamentalism of
various religious shades is on the ascen-
dency in India. We should not develop cold
feel when it comes to fighting obscurantism.
In the matter of Sati, for instance, undoubt-
edly vigilant steps were taken by the Rajast-
han Government and the Central Govern-
ment to curb the evil. However,' when it
comes to glorify Sati, when Sankaracharya
comes and glorifies Sati, what action we
have taken? But | was more shocked when
an official organ of the Gujarat government
published certain materials to glorify the
practice of Sati. | have drawn the attention of
the Central Government stating that in an
issue of Gujarat magazine published by the
Information Department of the Gujarat Gov-
ernment, they have published a picture of
Sati—! will put it on the Table of the House.
What is this, if not glorifying the practice of
Sati? Several articles are published in
Gujarat, in the same weekly, the same peri-
odical of Gujarat, which have a tendency to
create prejudice against mimority Muslim
community in the name of publication of
novals, in the name of publication of history
, and one report in the same magazine, that
is, Gujarat government’s Gujarat’, says that
Ramjanmabhoomi is as pious to Hindus in
India as Kabha.is to Muslims all over the
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[Sh. Haroobhai Mehta]
world and should be handed over to Hindus.
Should the Government magazipe be a
party to inflaming communal passions? |

have already drawn the attention of the *

Home Ministry and the hon. Prime Minister,
and | am sure necassary action must have
been under contemplation. But what | am
pointing out is—| am not using this platform
to make a complaint against any Govern-
ment, but what | am trying to point out is the
total lack of awareness in certain quarters
about the nead tu protect secularism, to fight
obscurantism and to promote rational
thought in India. We should indicate such
feelings in all our established agencies and
Government, whether it be ruled by A party
or B party. All of us should rise together to
protect secularism and fight obscurantismto
the best of our capacity. That is why, writing
to the Prime Minister | have stated that when
a Government magazine publishes and
becomes a party to it it is worse. | have told
the Prime Minister:

Anyakshetra kritam papam
thkshetre Vinashyati Teerth kshelre
kritam papam vajraeepo bhavishyati.

Sir, when the private communal organ-
isations print something or private media
print something which is capable of inflam-
ing the feelings of one community against
another causing prejudices, it is worse. Rut
it is still worse and it can never be effected if
the State agency also indulges in that.
Therefore, Sir, more is required to be done
on this front.

The savage system of Sati cannot be
permitted to be gloritied on the strength of
any religious sect also. Sir, in this connec-
tion, what has been stated by sartre is impor-
tant. Jeen Paul Sartre said: The greatest evil
was to convert concert crimes into
abstraction. There are crimes of forgiving
and understanding, which are crimes also.
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Glorifying Sati in the name of
abstraction forgetting that it is a most cruel
form of murder, just by putting it on the plane
of religious practices and traditions and then
try to glorify it is the worst crime. | think, the
Home Ministry must come: forward with an
amendment to Indian Penal Code where a
husband kills wife, or any person kills any
person who is in custody, under his fiduciary
capacity , some person sacrificing children
atthe altar of religious belief, or obscurantist
belief, and all these things should be viewed
seriously and amendment should be
brought to Section 302 that whenever a
personkills somebody in his fiduciary capac-
ity, capital punishment must be considered
obligatory, in such cases. Otherwise, you
will never be able to curb such obscurantist
crimes by just applying penal code in a cool
air-conditioned chamber, as the judiciary
does today, as was pointed out rightly by
somebody regarding the attitude of the judi-
ciary.

One more thing | must point out is the
law and order situation. The law and order
situation in Gujarat has also to be viewed
from some other angle. There are numerous
incidents of dacoities. It was stated on the
floor of the House of the Assembly that about
41 dacoities took place in Chhota Udaipur
area, a state border taluka area which
concerns the Central Government jurisdic-
tion also. In one taluk only, 41 dacoities took
place, comprising 40 villages where the
dacoits come from Madhya Pradesh cross-
ing the border. This was disclosed in the
Gujarat Assembly. (Interruptions.)

Similarly, there is maltreatment of har-
jjans and adivasis. An adivasi lady was
raped and murdered and the matter had to
beinvestigated under orders of the Supreme
Count. Similarly, there is maltreatment of
Harijans. One very important aspect is un-
touchability which is still rampant in my
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State. Only today, in a newsletter in The
Times of India, it is published:

“A man stood at the cash counter in a
bank wanting to encash a cheque. The
Cashier handed his money but the man
would not take it. He asked the cashier
to put it on the counter, took out a bottle
from his bag, sprinkled some water on
the notes and then pocketed the
money. The cashier happens to be of
Scheduled Caste.”

This is what happened in a nationalised bank
in Gujarat. Gujarat is unfortunately one of the
most caste-ridden societies and therefore
these things happened. The Central Gov-
emment should not overlook this. In order to
protect the legitimate interests of Harijans
and adivasis and minorities, the Central
Government should kindly look into this with
the promptitude with which it is always cred-
ited with.

SHRI CHINTAMANI PANIGRAH!: You
X know, we have a Chief Minister in Gujarat,
" who is belonging to Scheduled Tribes.

SHRI HAROOBHAI MEHTA: An adi-
vasi lady was murdered after being raped
and the Supreme Courthad to intevene. The
mere fact that a person or a Government
leader belongsto a particular community will
not necessarily help that particular commu-
nity. Social awareness is necessary, not
merely belonging to a particular community.

Similarly, you see the application of
Prevention of Terrorism Act in Gujarat. Be-
tween 1-1-1986 and 25-11-1987, 1843
People were arrested under the Prevention
of Terrorism Act. Atter Punjab, Guijarat has
the highest incidence of application of Pre-
vention of Terrorism Act. It is not because
Gujarat is the second highest State affected
by terrorism but because of the misapplica-
tion of Prevention of Terrorism Act. Out of
the people arrested under the Prevention of
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Terrorism Act 1200 people had to be re-
leased immediately, some of the people

»arrested happened to be workers of Reli-
ance Industry who were engaged in trade
union struggle against the management.
They were arrested under the Prevention of
Terrorism Act.

Many Rajkot citizens were arrested
under Anti-Terrorism Actbecause they were
engaged in a struggle against Government
for transferring a Municipal Commissioner
from Rajkot to Ahmedabad. Those innocent
citizens were arrested under Anti-Terrorism
Act. Is it not the responsibility of the Central
Government to curb misuse of Anti-Terror-
ism Act in any State? | have already drawn
the attention of the hon. Minister of Home
Affairs to this.

Now | would like to refer to Bomb explo-
sions.

SHRI SOMNATH CHATTERJEE: Very
good.

SHRI HAROOBHAI MEHTA: | say
something and you like to exploitit. But when
I speak to the House, | cannot have anything
up the sleeves. That is why | am speaking.

SHRI SOMNATH CHATTERJEE: We
admire your courage.

SHRI HAROOBHAI MEHTA: Bomb
explosions in Gujarat State are said tobe the
highest in India this year. This can be
checked up. But as far as figures are con-
cerned, 110 bomb explosions involving loss
of 15 lives took place between June, 1986
and June, 1987. Those who are involved in
the offence happen to belong to both the
communities. Some communal organisa-
tions tried to attribute all the bomb explo-
sions to a particular community. it is not so.
In Gujarat, it is found that people belonging
to different communities are involved in
bomb explosions. Of course, it so happened
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at sometimes the victims also belonged to
the minority community and those arrested
in that connection also belonged to the
minorities. But that is different, Suppression
of minorities is no way to solve communal
riots. We have ultimately to educate people
and we have to remember the voice of Shri-
mati Indira Gandhi who said while address-
ing the Fourth National Convention Against’
Communalism, New Delhi, December 12,
1970:—

* Communal hatred is a poisonous
weed that takes no time to grow, once
the seed is planted. It can sprout even
amongst good people. As we found
during the communal riots, there were
large number of innocent people who
lived on the best of terms with their
neighbors and worked together. But
once the poison was spread, they forgot
all about their having been good neigh-
bours and having heped one another
and that their children had played to-

gether. They forgot allthat. It is our duty-

to clean the places where the poison
has spread; and where poison has not
spread, to ensure that it will not spread.
It is only if we do this that India can be
strong and a beautiful place to live in.”

We have to take preventive measures not
merely in the States where communal riots
take place but in all the States. Have we
taken any preventive measures against
communal propaganda or against creation
of communal prejudice? Answers is dicap-
pointing no. Have we taken any special
measures to prevent the propaganda of
communal virus or communal hatred? No.
We have not brought any special measure,
legislative or otherwise, to curb communal
propaganda. Communal propaganda must
also be treated as a very heinous crime just
as communal violence is treated.

Many more vigilant steps are required
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to be taken to curb communal violence.
Otherwise, we will have to lament together
that secularism has died in this country.
Before that moment comes,there is still time
left and we should do all that is possible to
curb communal propaganda and communal
organisations so that communal harmony
becomes the order of the day and communal
violence can never take place in our country.

| have also drawn the attention of the
State Government where certain magazines
which are being edited by Hindu Viswa
Parishad are spreading communal violence
against Muslims. Unfortunately no action
has been taken. But when certain intellectu-
als wrote in an academic magazine pointing
out centain thingh realating to a Hindus actin
a given historical period, prompt prosecu-
tions were made against those intellectuals.
National newspapers have criticised it. | only
appeal that Central Government should
impress on all Governments that we should
be vigilant in taking action against all maga-
zines or newspapers or publications which
work to propagate communal hatred against
any particular community whether it is A
community or B community. All these things
tellus that there is no room for complacency.

Even the Administration have to be
made more committed to the cause of secu-
larism. But, unfortunately, the Administra-
tion does not listen to the Government. The
Government there i.e. the Government of
Guijarat, had toissue two circulars and one of
the circulars pointed out that Officers are
bound to obey the orders of the Ministers.
But they are not carrying out such orders.
Therefore, the Chief Secretary to the Gov-
ernment of Gujarat had issued a circular
pointing out that officers must obey the or-
ders of the Ministers. Another circular had to
be issued by the same Chief Secretary to
point out that the Chief Minister is also a
Minister. Therefore, whenever the Chief
Minister and the Ministers visit the District
Headquarters and other places, all the offi-
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cers concerned must callon them so that on-
the-spot decisions can be taken..... (/nter-
ruptions ) Yes, this thing had to be pointed
out by the Chief Secretary that the Chief
Minister is also a Minister. | am particularly
addressing the Personnel Wing of the Home
Ministry that IAS Officers and Cadres must
be asked to work in cooperation with the
Government in order to implement the poli-
cies and programmes of the Government.
Otherwise, if this bureaucracy is not con-
trolled, then it will bacome a Frankenstein in
which we will never be able to control.

With these words and with reiteration of
words of appreciation for the work and
herculean service rendered by our hon.
Home Minister Sardar Buta Singh Ji, | sup-
port the Demands for Grants of the Home
Ministry.

SHRI CHINTAMAN! PANIGRAHI:
Mr.Chairman, Sir, | am grateful to you that |
am given this opportunity to intervene in the
debate.

17.12 hrs.
IMR.DEPUTY-SPEAKER In the Chair ]

Mr.Deputy -Speaker, Sir, some
hon.Members, in the course of the discus-
sion, have raised the question of pension to
our Freedom Fighters. So, | take this oppor-
tunity to put before this House what steps we
have taken in this regard and how we have
further liberalised the pension cases of Free-
dom Fighters during the last one-and-a-half
years. Sir, till today, we have sanctioned
pension to about 1,45,000 Freedom Fight-
ers and now we are paying about Rs.60
crores on account of pension every year. To
facilitate the Freedom Fighters, their cases
are liberally considered. We have appointed
Special Screening Committees. One such
Screening Committee is called the Hydera-
bad Special Screening Committee. We have
sanctioned 5,583 cases out of their recom-
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mended cases; others are being processed.
We have appointed another Committee to
look into the cases of Freedom Fighters who
were working under the Arya Samaj, whichis
called Arya Samaj Movement Committee.
We have appointed a committee to scruti-
nize the cases. We have appointed another
committee to scrutinize the cases of |.N.A.
people. As some Members were suggest-
ing, we have also appointed another
Committee for West Bengal and the concur-
rence of the Committee Members is
awaited. We are waiting for the approval and
their acceptance to serve in the Committee.
After that, they may also start functioning.
So, by this process we have also asked the
Accountant-Generals that whenever a frée-
dom Fighter is dead, automatically if the
widow gives the succesion certificate, then
they need not come to the Government and
it will be cleared by the Accountant —
General's office in the respective states. But
even then, many of the widows have applied
to the Central Government and the Home
Ministry has cleared about 700 cases of
Widows' pension till this time. The last date
for sending applications for Freedom Fight-
ers pension was 31st March 1982. But we
found that there were some important Free-
dom Fighters, eminent Freedom Fighters
who really did not apply. Then, we tried to
find out if they are surviving so that we shall
try to give them suo motu honour. Our Prime
Minister has desired this thing with his direc-
tion, we have almost cleared the names of
97 eminent Freedom Fighters. That was
placed before this House. | have also been
repeatedly asking the hon. Members to give
the names of such freedom fighters who
were in jail for the cause of freedom for long
years and preferred not to apply. Mr.Zainual
Basher has pointed out that there are sonte
freedom fighters who have undergone im-
prisonment for five or six years, but they
have not applied. We are searching forthose
who are surviving. We are trying to make a
second list, and if we can get such names,
we will try, but formally they have to write....
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SHRI PIYUS TIRAKY: | have sent a
number of letters to you about freedom fight-
ers. There are freedom fighters who are
relations of officers and they have been
sanctioned within four days, but there are
cases which are going on for years to-
gether..... (Interruptions )

SHRI CHINTAMNI PANIGRAHI: For
faciltating disposal of cases speedily | have
already opened one file for each hon.
Member. Whatever applications they are
giving, | am calling the files and | am discuss-
ing the matters with them. Sometimes we
discuss....

DR.D.N.REDDY (Cuddapah): We are
not even getting acknowledgement for our
letters. Personally | have delivered them....
(Interruptions )

MR.DEPUTY-SPEAKER: Let the Min-
ister have his say. Please sit down.

SHRI CHINTAMANI PANIGRAHI | am
daily writing about 50 acknowledgement
letters in respect of freedom fighters Sup-
pose one acknowledgement letter has not
been received. Please tell us. We will exam-
ine that point.

Therefore, the Scheme has been very
much liberalised. 70,000 cases were re-
jected in 1986 — August 14, for speedy
disposal of cases. Then, the non-official
Advisory Committee requested the Govern-
ment saying that there might have been
rejections by mistake also and, therefore,
the option for appeal be given. So, the option
for appedl was given to the freedom fighters,
and we have got only 9,000 applications for
review. Out of those 9,000 applications, we
have by now cleared about 5,000 applica-
tions including old and new genuine cases.
Therefore, very speedily we are clearing
genuine cases. If there is any doubt, we are
caliing them, we are meeting them; every
file, we are discussing and if there is any
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genuine case, there is no question of delay-
ing; immediately we sanction it. Butthere are
some cases. Some friends have written that
they had undergone a jail period of three
months. But we have fixed the guidelines;
there must be a jail period of either six
months or above. Mr. Zainul Basher sug-
gested that the suffering should not be de-
cided by the standard of six months. But that
is the guideline which was fixed in 1972
when the non-official Advisory Committee
consisted of most eminent freedom fighters
like Pandit Kamalapati Tripati and others......

SHRI ZAINUL BASHER: You are com-
petent to change the guidelines.

SHR! CHINTAMAN| PANIGRAHI: We
have changed; three times, we have
changed: once for Harijans, Scheduled
Castes and Scheduled Tribes. If it is a
woman freedom fighter, we have reduced it
to three months. IN the case of those who
remained underground — they had repre-
sented — what we have done is, we have
told them, “We must know that suffering was
there; if a freedom fighter belonging to that
district knows that you had undergone suf-
fering, that certificate will be allright™. In
many cases as you have suggested, gun
injuries were there; they were fired upon and
some were incapacitated. There also,we are
sanctioning. Maybe, some cases have not
come to our notice. As you said, technical
mistakes might be their, they might be find-
Ing out whether it is complete incapacitation
or something like that...

SHRIHAROOBHAIMEHTA: There are
difficulties in the case of refugees who have
come from Sind. There is no evidence avail-
able from Pakistan Jail. Freedom fighters
are so much separated from one another
that they do not have contact with persons
who had remained with him in a jail together.
There are such cases of Sindis in my consti-
tutency; | have pointed out certain cases.
Some relaxation of evidence is required in
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SHRI CHINTAMANI PANIGRAHI:
These cases came ta our notice; freedom
fighters who were in Pakistan jails could not
submit their cartificates because they were
not available. In the case of Punjab and
Jammu and Kashmir, what we did was, we
had a separate Committee, so that, if those
who know their cases recommended, “Yes;
we know they had undergone suffering”, we
could take it for granted, and we have sanc-
tioned. In West Bengal also, many freedom
fighters were in Chittagong jail or id Bangla-
desh jail. Therefore, we have appointed a
Committee and we have included in the
Committee those who are still living like Shri
Ganesh Ghosh. If they know these people, it
is alright; itis not necessary for those people
1o get the record from the jail in Bangladesh.

We liberalised allthese things. Because
ofthis, many of the eminent freedom fighters
who could not get this opportunity of getting
pension, many of these cases are being
exonerated. You can go and ask any free-
dom fighter in any part of the country that
how the consideration has been liberalised.
Our Prime Minister has always shown his
sympathy for the freedom fighters and there-
fore with his support and encouragement we
are doing our best to help every genuine
freedom fighter for getting pension. For Sind
cases we have also appointed a special
committee (/nterruptions.)

PROF.SAIFUDDIN SOZ(Baramulla):
Last time, you sanction suo moto pension to
97 freedom fighters. Thatis alaudable thing.
But you dropped two very eminent persons
from Jammu and Kashmir State. One is Late
Sufi Mohammed Akbar, who would not ac-
cept it even if you had sanction it. That
person said: “l would not sell my sacrifice.”
The other living freedom fighter is Maulana
Mohammad Sayeed Masoodi who was a
personalfriend of Pandit Jawahar Lal Nehru.
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You have dropped these two from the list.
There is.a lacuna in it. Your office should
keep you fully informed. | think, your office
has not kept you informed (/nterruptions )

SHRI CHINTAMAN! PANIGRAHI: |
think, we are not depending on this informa-
tion (Interruptions)

PROF.SAIFUDDIN SOZ: There are
very eminent people, freedom fighters.

SHR!I CHINTAMANI PANIGRAHI: Be-
cause we opened this chapter, you say that
two men have been left out (Interruptions)

SHRI ABDUL RASHID KABULI
(Srinagar): They are genuine freedom fight-
ers from Jammu and Kashmir. Because we
are the representative of the people, mostly
people come to us. They tell us about their
agonies. | say with confidence that most of
the genuine freedom fighters have been
ignored sofar. And there are many so-called
freedom fighters who have been given free-
dom fighters pension.... (Interruptions)

SHRI CHINTAMANI PANIGRAHI:
Regarding Jammu and Kashmir, | may tell
you that we went all the way to appoint a
separate Committee for screening the cases
of freedom fighters. You know what hap-
pened? (Interruptions)

SHRI ABDUL RASHID KABULL: | am
not satisfied ... (Interruptions) it should be
all-party screening committee. | mustteli you
that even the National Conference, the rul-
ing party inthe J&K, has been ignored sofar.
(Interruptions)

PROF.SAIFUDDIN SOZ: That commit-
tee should be disbanded. How could Sufi
Mohammad Akbar and Mailana Masoodibe
ignored? May be Maulana Masoodi accepts
the pension if you offer because he lives in
financial difficulties (/nterruptions .)
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SHRI CHINTAMANI PANIGRAHI: The
Committee that was appointed wentthrough
all the applications and the Committee was
divided overrecommended these members.
(Interruptions)

SHRIABDUL RASHID KABULI: Kindly
go through this because Kashmiris have
given great sacrifices during the freedom
struggle. Unfortunately, the genuine and
real freedom fighters like Maulana Masoodi
and Mohammad Akbar and scores of others
have been ignored. (Interruptions )

SHRI CHINTAMAN! PANIGRAH]!:
What | am referring to you is that we went all
the way out to see the genuine freedom
fighters in J & K get pension. We know their
sacrifices. They said: “You appomnt this

Committee.” The Committee was appointed |

and all the freedom fighters were there and
then the Committee recommended. (Inter-
ruptions)

SHRI ABDUL RASHID KABULLI: Kindly
take Members of Parliament into confi-
dence.

SHRI CHINTAMANI PANIGRAHI:
Would you like to see the list?

SHRI ABDUL RASHID KABULI: Yes.

SHRI CHINTAMANI PANIGRAHI: You
come to the office. (/nterruptions)

MR.DEPUTY-SPEAKER: | do not want
any discussion with the Members.

SHRI CHINTAMANI PANIGRAHI:
Therefore, what | was submitting was that
we had been very liberal in the finalisation....

(Interruptions)

MR.DEPUTY -SPEAKER: Mr.Mohanty,
please, | am not allowing. Please take your
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seat. | allow the Minister to speak.
(Interruptions)
MR.DEPUTY SPEAKER: Mr.Mohanty,
please take your seat. Whatever
Mr.Mohanty says, nothing will go on record.

(Interruptions) **

SHRI CHINTAMANI PANIGRAHI: So
far as freedom fighters are concerned, they
are actually.. (Interruptions)

MR.DEPUTY SPEAKER: Nothing will
go on record.

(Interruptions )**

MR.DEPUTY SPEAKER: | have not
permitted you to put the question.

(Interruptions)**

PROF.SAIFUDDIN SQZ: It is a contro-
versial matter. That earlier committee
should be disbanded.

SHRI CHINTAMANI PANIGRAHI: As |
said, we appointed that Committee and if
you don't accept that Committee, whatcan |
do?

PROF.SAIFUDDIN SOZ: As for the
suo-motto pension, you dropped the tallest
of the freedom fighters — Shri Mohd.Akbar
and Maulana Mohd. Sayeed Masoodi. Sufi
Mohd.Akbar would not even accept the
pension... (Interruptions)....

SHRI CHINTAMAN! PANIGRAHI: It
youhave got any namas, you please send us
the list. We will examine it.(Interruptions)

MR.DEPUTY SPEAKER: | cannot al-
low anything to go on record.

(Interruptions)**

*Not recorded.
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SHR! CHINTAMANI PANIGRAHI: So
far as facilities to freedom fighters are con-
comed, recently many freedom fighters
wantedto goto Andaman and Nicobarto see
the cellular jail. We have given them facilities
to travel. They will be going there by ship.
They will get all the facilities for staying in
Andaman and Nicobar as well as the return
journey.

About the railway passes, many free-
dom fighters have put up the case to us.
When Indiraji was there, she said that at
least for one year passes should be given so
that they could see the whole of the country
to see what has happened after independ-
ence. Again that period has been extended
The last date for filling of applications was
1982. When the review petitions came, we
said all right we shall review those applica-
tions which were rejected. This Is a continu-
ous process of review. So far as medical
facilities are concerned, almost al! the free-
dom fighters will get the same facilities as a
Class | officer in any Central Government
hospital. We have extended that facility to
the hospitals under public undertakings We
have also written to the State Governmentto
extend the same facilities to freedom fight-
ers as we are extending to them here.

Freedom fighters were getting state
pension. That is what Mr.Mehta had pointed
out. They have also increased the state
pension. They were getting Rs 100 or
Rs.200; now they have increased it to
Rs.400. Previously the state pension was
being deducted from the central pension.
What Indira ji did was that she said that the
state pension was separate and the central
pension was separate and therefore it yas
increased to Rs.500. Now the freedom fight-
ers get about Rs.900 both from the State and
the central pensions. We are not deducting
anything.

~ So far as the appointment of freadom
fighters' sons are concerned, the State
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Government have been requested that they
must give priority. At least they must reserve
1% or 2% so that freedom fighters’ sons get
jobs. In the case of widows and the unmar-
ried daughters also we are giving pensions.

The Central Government is also
extending help to those freedom fighters
who are in great distress to get their daugh-
ters married. These are all the facilities that
we have extended to the freedom fighters.

Now, many freedom fighters have rep-
resented that their pension should be in-
creased to Rs.750 p.m. and the facility of
rallway pass be extended by another year.
This question is under consideration of the
Government but we have seen that out of
1.45 lakh Central pension holders only
50,000 freedom fighters availed of this rail-
way pass facility. Therefore, we have again
advertised on the radio and the Press that
those freedom fighters who did not avail of
this opportunity can avail of this opportunity
of one year pass. As regards the question of
extending it by one more year and also
Increasing the pension by Rs.250 this matter
1s under consideration of the Government.
When the Cabinet approves of this then the
hon Members will come to know about it.

Sir, we are very very clear on these
things. We have liberal views on this and
wherever we find genuine freedom fighter
has been left, as has been point out by
Prof.Soz, we will look into that. We are
preparing a second list. We shall do our best
to see that no eminent freedom fighter is left
out. The facilities we are extending to the
freedom fighters do not mean such, J}t is only
acknowledging their participation.

SHRI PIYUS TIRAKY (Alipurduars):
Mr. Deputy Speaker, Sir, | should like to draw
the attention of the Home Minister to the
order issued under the Constitution of India.
| draw the attention of the Minister to the
scheduled areas part (b) State order 50 —



835 D.G., 88-89

[Sh. Piyus Tiraky]
Constitution order No.26. | read:

* In exercise of the power conferred by
said para 1 of paragraph 6 of the Fifth
Schedule of the Constitution of India the
Presidentis pleased to make the follow-
ing order, namely:

This order may be called the Scheduled
Area part (b) State order 50".

There is a list of the scheduled areas in this
order but you are not at all taking any head
of this order. This is the Government of India
declaration. Government is cheating these
people by not giving them their rights which
are already there inthe Constitution. I should
not like to go into the details. You can find
here all the names and areas denoted inthe
Constitution itself.

In Article 3 it says: “Any reference in the
preceding paragraph to a territorial division
by whatever name indicated shall be con-
structed either reference to the territorial
division of that name existing in the type of
this order.”

Next Ishouldlike todrawthe attentionto
the Constitutional order No 102. This
speaks of scheduled areas Himachal
Pradesh order 1975 which also speaksthere
is order there that certain areas which have
been already constitutionally earmarked
-must have a self—government there. So in
that Article the same thing is there: "Any
reference to preceding paragraph of territo-
rial division by whatever name indicated
shall be construed as reference to the terri-
torial division of that name existing in the
commencement of this order.”

Similarly, order No.109 — the Sched-
uled Areas of States of Bihar, Gujarat,
Madhya Pradesh and Orissa, 1977.

The Government of India has already
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ten in the Constitution. The Government is
trying to cheat these people of their political
power just because of their ignorance. So, it
is time that they should not be fooled any
more. Whatever rights have been laid down
in the constitution, they should be protected.
Since | do not have much time at my dis-
posal, | will not be able to cover allthe points
mentioned here. You please go around with
your officers and see how the people have
been cheated of their political rights. We
have highlighted the problems of the people
belonging to the scheduled castes and
scheduled tribes several times. They must
be give political rights in case you want to
uplift these people and want to bring them
into the mainstream of the country.

A number of complaints are received
from the areas like Chota Nagpur, Santal
Parganas and other areas of Orissa and
Madhya Pradesh. They want political rights
like other people. You should not feel
ashamed of your failures. | once again ap-
pealtoyouto come forward with a Bill so that
these people are given their political rights in
their own interest, in the interest of unity and
integrity of the country.

[ Translation )

SHRI BALWANT SINGH
RAMOOWALIA(Sangrur): Mr.Deputy
Speaker, Sir, | have already expressed my
views on Punjab on two or three occasions.
Today | wantto raise avery important matter
which was earlier raised by my colleague
Shri Tripathi also. There are a number of
such tribes and castes in India which have
not yet been given the status of Scheduled
Caste and Scheduled Tribe.

In this context | want to submit that such
a situation is developing in the country that
these tribes might think of creating a problem
at any time out of jealousy and heart burning.
| want to submit that it is on record that Al
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india Nomadic Tribe Welfare Society had
submitted a memorandum with the request
to include these nomads in the Schedule
Tribes. The hon. Prime Minister has given
them an assuranca to this effect. Recently a
committee of Ministers has been formed
which too has been told That there are 127
synonyms and 17 sub-groups of the no-
madic community which should be included
in the list of Scheduled Tribes. A joint Parlia-
mentary Committee was formed for this
purpose but nothing has beendone forthem.
| say it in forceful words that the nomadic
community should be included in the list of
Scheduled Tribes. Their city which is known
by the name of Tanda....

PROF.N.G.RANGA(Guntur): Balmiki,

SHRI BALWANT SINGH RAMOOW-
ALIA: Yes, the Balmikis should also be in-
cluded.

Now that the hon.Deputy leader has
ordered, something will be done. The condt-
tion of Tanda is such that the facilities of
water, housing roads, schools, electricity are
not yet available there. My submission is that
arrangements should be made to this effect
and loans should be given to them without
insisting for a guarantee and the facility of
Panchayat should be provided to them
wherever their population exceeds 250.

Hon. Minister mentioned just now that
Shrimati Gandhi used to say that the free-
dom fighters should tour the country. I they
dosothey will see the situation of the country
and find that even today these people are
wandering in the jungles. Thus, the nation
will realize that nothing substantial is being
done for them.

One morethingthat | wantto bringtothe
notice of the Government isthat amemoran-
dum from All India Tapriwas Vimukta Jateez
Federation was given to the Government.
This has been brought to me also. The four
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Home Ministers, namely Giani Zail Singh,
P.C.Sethi, Shri S.B.Chavan and Shri Buta
Singh besides hon. Speaker Shri Balram
Jakhar have during their respective tenures
assured them that they would also be in-
cluded in the Scheduled Tribes according to
the demands of All India Taprivas Vimukta
Jateez Federation. It was given to under-
stand that the Raisikh, Baijigar, Sikligar,
Gadaria, Nayak, Changar, Banjara, Sapera,
Jogi, Sansi, Bauria, Bangali, Bherkut, Nat,
Gandhila etc. will also be included in it.

| appeal that these concessions should
be made available to those people who are
deprived of the facilities of Scheduled Tribes
and who in spite of their large population are
still living in the same conditions in which
they lived 100-200 years back. When acase
of Punjab High Cournt was brought to the
notice of the Government seeking the inclu-
sion of the Castes under All India Taprivas
vimukta Jateez Federation in the list of
Scheduled Tribes, | was surprised to read
that Government of India rejected it on the
plea that they did not fulfil two conditions,
and as such, they could not be included in
the list of Scheduled Tribes. These condi-
tions are:—

[English]
1. Theydonot live in a state of nature.

2. They do not live on flesh eating up
of uncooked meat.

[ Translation]

Then the Federation in a reply to the
High Court asked whether 39 M.P.'s and 300
M.L.A.’s belonging to Scheduled Tribes in
the country fulfil these conditions, viz:—

[English]

They live in a state of nature;
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They live on flesh eating uncooked

meat, etc.?
[ Translation)

| lay special stress on these two things
only. Inthe end I wantto say one thing mote.
More than 20 lakh people speak punjabi
language in Delhi, but punjabi has not been
accorded the status of second ianguage in
Delhi. Punjabi should be accepted as scc-
ond language. Many of my friends have
presented their views about the Puniib
problem tacing the country. | would ke to
mention three things about it:

Firstly, Prime Minister shou!d call a
meeting of the journalists, writers and poets
of Punjab and ask them about a possible
solution.

Secondly, all political parties of the Sikh
becalled and asked to give their views about
t.

Finally, ameeting should be held with all
major national parties in parliament.

With these words, | conclude my
speech,

SHRI! KALIPRASAD PANDEY (Gopal-
ganj): Mr.Deputy Speaker, Sir, would like to
say a few things on the Demands for Grants
relating to the Ministry of Home Affairs which
are under discussion at present. As long as
communalism and casteism are not rooted
out from the country, it will be very difiicult to
overcome crimes whatever radical changes
we may effect in the system.

Communalism has been talked about n
this House for quite some time now. All the
hon. Member have mentioned about it today
also. You will have to take some definite
action to root out communalism. As i1s known
to you, education is a sacred temple. | want
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to know from you as to what was the neces:
sity 1o accord recognition to the Aligarh
Muslim University? Similarly what was the
necessity of according recognition to the
Kashi Hindu University? The result is that a
Muslim child claims Aligarh University as his
own and a Hindu child claims Kashi Hindu
University as his own. Go to the villages and
you will tind that educational institutions are
being accorded recognition on the basis of
castes and community. At some pjaces,
there are Rajput Colleges and at other
places, there are Brahman schools in the
villages. As long as the sacred temples of
education continue to be used as debiting
centres for casteism and communalism,
feelings of casteism and communalism will
keep on growing in the hearts of the people.
Youmay gothroughthe ancienthistory. lf we
called Sita as ‘Ma’, we also called 'Vibhatma’
as ‘Amma’. | we studied, Gita, we also
studied Kuran. Now here it is written that we
should despise other castes or commyni-
ties

We discuss Punjab problem day after
day. The people of Punjab want peace to be
restored in Punjab and terrorism to be over-
come. People are fed up as they have al-
ready waited forthree longyears. When they
read the news in the newspaper about the
killings of many people daily, they stop read-
ing detailed news and only glance through
the headlines. As long as the people of India
are not provided safety, all the bills brought
forward will be in vain.

Iwant to tell afew things about the cruel
treatment being meted out to thé' students
from Bihar by the Vice Chanellor of Aligarh
University. When the students from Bihar
come to the Aligarh Muslim University to get
themselves registered, it is displayed at the
notice board that since there is mass copy-
ing in Bihar, admission will be granted only
after deduction of 10 per cent marks from
their mark-sheets. If some wrong practices
are in vogue in Bihar, how those innocent
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students are to be blamed for it? As a result,
they keep wandering in the streets of Aligarh
with degrees in their hands. As such, you
must take some steps against the Vice-
Chancelior of Aligarh Muslim University so
that students from Bihar could get justice.

Just now, the Minister of State in the
Ministry of Home Aftairs mentioned about
freedom fighters in his reply. | have to say
with regret that eight persons are involved in
one single case and out of those eight, 4
persons are receiving freedom fighters
pension. | had sent two applications simulta-
neously to yourdepartment. Outofthem one
application has been accepted but the appli-
cation of Inderjit Singh of village Bhit
Bhairwa, district Gopalganj (Bihar) has not
been accepted. He is at the verge of death
now. | requested your Secretary Shrii
Sharma many times about it, but no action
was taken. | want to reiterate that if an hon
Member takes up any case of fre€dom fight-
ars pension with the hon. Minister, it should
at least be replied to whether it has been
accepted or not. If it is rejected the reasons
forthe same should be intimated. If itisdone,
the people will feelthat action onthe applica-
tion which was forwarded through the hon.
Member has been taken by the Central
Government.

The problem of law and order 1s afflict-
ing the entire country at present. You say
that this problem is serious only in Punjab.

We read in the newspaper yesterday that

naxalite activities in Bihar have reached their
extremae.

Things would not improve unless you
strengthen the police bandobast, provide
jeep to every Police Station and equip every
constable with weapons. Can a constable
with a stick in his hand control 8000 pcople?

With these words, | thank you for giving
me an opportunity to speak, | had to wait for
my turn for two long days.
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PROF.P.J.KURIEN (ldukki): Sir, | rise
to support the Demands for Grants of the
Ministry of Home Affairs. The year gone by
saw a lot of conspiracies being hatched by
destabilising ferces, in the country. The big-
gest conspiracy in Independent India took
place last year. | am speaking about the
conspiracy that occurred in the Rashtrapati
Bhavan. | am nat going tocast aspersions on
the previous occupant of the Rashtrapati
Bhavan. Yet, everybody knew what was
happening there. And credit goes to our
Prime Minister Shri Rajiv Gandhi who foiled
that conspiracy and set the nation on the
correct path,

| mentioned this because of the behavi-
ouyr of some of our opposition parties. When

‘the grand conspiracy was being hatched in

the Rashtrapati Bhavan, some of our Oppo-
sition fnends went along with the conspira-
tors smacking their lips and hoping that
some of the thirty coins would fall into their
hands too. What a shameful behaviour on
the part of the Opposition Parties, who are
supposed to have faith in our Constitution.

SHRI D.N.REDDY (Cuddapah): Sir,
kindly object to those allegations. (/nterrup-
tions )

PROF.P.J.KURIEN: What a shameful
behaviour on the part of Opposition who say
that they have faith in the constitutional
procedures and set up and yet support a
conspiracy to overthrow and dismiss a
Prime Minister who enjoys a majority in the
House of the People. Sir, dismissal of the
Prime Minister who is enjoying a majority in
the.House of the People is a violation of the
mandate given by the people and it is also a
subversion of our Constitution. This is what
was attempted to be done in the Rashtrapati
Bhavan and some of the Opposition Parties
wera only willing accomplices to that act. | do
not know what they were going to gain out of
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that. Maybe, they were hoping to get political
power! But they did get political power in
1977. What happened then? It was like giv-

ing a garland to a monkey who does not-

knew how to make use of the garland and
how to enjoy the fragrance of the garland.
And | would like to put it on record that the
people of this country are wise enough notto
give that garland again to the monkey.

Sir, what was the Opposition doing for
the last one year? Was there anything con-
structive done by then? If you see the work-
ing of the Opposition, you find that they were
on a spree of making allegations. They were
filling the newspapers with allegation after
allegation about Bofors, Fairtax and so on.
But what was their attitude when it came to
providing those allegations? Were they able

to bring even a shred of evidence? (/Interrup-

tions)

SHRI C.MADHAV REDDI (Adilabad):
How can he speak like
that.....(Interruption)

SHRI P.J.KURIEN: Yes why mot? | am
talking about destablisation. | am talking
about the destablising forces active in the
country and now the Opposition so is col-
luding with the destablising forces. | hope
Shri Madhav Reddi can understand now...
(Interruptions)

SHRIAJIT KUMAR SAHA (Vishnupur):
i&nona point of order. There is no quorum
in the House.

MR.DEPUTY SPEAKER: Let the quo-
rum bell be rung. Now there is Quorum.
Prof.Kurien, you may now continue your
speech.

PROF.P.J.KURIEN: This also shows
the Oppositions attitude. What were they
doing last year? They were raising allega-
tions after allegations. They wanted a Parlia-
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mentary Committee to be set up for inquiring
into Bofors' controversy. The Government
agreed to that. When the Government
agreed to their suggestion, they backed out.
The Government also amended the Terms
of Reterence in order to accommodate their
views. Still they backed out. Why did they
back out? It is because they do not want the
truth to come out. They want to keep the pot.
boiling so that they can take a political ad-
vantage out of it. This what was being done
by the Opposition over the last few years.
Therefore my charge is that the Opposition
Parties also knowing or unknowingly collud-
ing with the destablising forces in the coun-

try.
PROF.K.K.TEWARY: Knowingly.

PROF.P.J.KURIEN: | fully agree with
you. | thought I will give them seme margin.
Then Sir, coming to Punjab, much has been
talked about Punjab. But | would like to say
that the Punjab problem is created by the
very same conspiratbrs. We are getting
alarming news from Punjab regarding killing
ofinnocent people. Acouple of days ago, we
got a news that Punjab terrorists are being
supplied with stinger missiles from U.S.,
which are coming through Afghan rebels.

We are also told that the terrorists are
being trained and encouraged from across
the border. This is all alraming news. The
Punjab problem should be settled and Gov-
ernment is trying its best to settle the prob-
lem. But what is the attitude of the Opposi-
tion? The Opposition is only trying to find
fault with the government. You wanted a
political solution, andthe Governmenttried a
polical solution and released some -de-
tenues but criticised it. Then the Govern-
ment came forward with the fifty ninth
Amendment to the constitution— you op-
posed it tooth and nail. Where is your sincer-
ity in solving the Punjab problem? If you are
sincere in solving the Punjab problem, you
fully co-operate with the Government. While
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taking about Punjab, | cannot but ask a
question of my Akali friends. The Akali lead-
ership is having a ‘control over the Gu-
rudwaras in Punjab. They are making rel-
gious as well as political speeches in Gu-
rudwaras. These religious leaders in Punjab
are also political leaders....

SHRIPIYUS TIRAKY: When did notthe
Opposition co-operate?

PROF.P.J.KURIEN: I would like to ask
of my Akali friends, a question — why don't
they use Gurudwaras for telling the people
who are attending the Gurudwaras, that
these terrorists are going to dismember our
country and therefore, they should not be
tolerated? Why are the Gurudwaras not
being used to encaurage the latent patriot-
ism of the great Punjabi people? | fail to
understand why such approach ts not shown
by the Akali leadership? The Akali leader-
ship should come forward, and Gurdwaras
should be used to instl patiotism. The
people of Punjab are brave and patriotic
That latent patriotism should be made active
by the Akali leadership.

18.00 hrs.

Much has been talked about the

Centre-State relations. | will say only one,

sentence: Mr.Madhav Reddi criticized the
Government for sending the Sarkaria
Commission's report for the comments of
the States. One who says that thc States
should be given more powers Is criticizing
the Government when the Commission's
report is sent forthe comments of the States.
Does he mean to say that even without
getting the opinion of the States, the report of
the Sarkaria Commission should be imple-
mented? That may be his view. But there
may be other States having different views.

I have to say one thing: whether Sar-
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karia Commission's recommendations are
accepted or not, | want to say now that
nothing should be done that will weaken the
Centre. If the Centre is not strong, the States
cannot be strong. Especially at this time
when we see the centrifugal forces are
coming up and trying to dismember our
country, the Centre should be strong. The
States should also be strong; but if the
Centre is strong, the States will be strong.
(Interruptions)

Now | want to say something about an
incident in my constituency. (Interruptions)
An advocate from my constituency went to
the State of Karnataka, to plead a case in
favourof one Sadasivan. He was sanctioned
a medical college by the Karnataka Govern-
ment; and subsequently, that sanction was
withdrawn, to give it to the Karnataka Home
Minister. But, the advocate was murdered by
the police. What happened in Karnataka?
(Interruptions)

| apptoached the hon. Minister, Mr.Buta
Singh in this House. He was kind enouch to
order a CBlinquiry. Now it has been proved
that the Police officers had taken hold of this
advocate; and with the connivance of the
police officers, under the direction of ** he
was murdered. So, my demand is that **
should resign, and that he should be ar-
rested. (Interruptions)

MR.DEPUTY SPEAKER: That allega-
tion cannot go on record. The name of the
person will not go on record.

PROF. P. J.KURIEN: This is about my
constituency.

Sir the opposition is speaking much
about Harijan welfare and about protection
to Harijans and minorities. | have got a
photograph relating to my constituency.
Only last week | visited my constituency.

**Not recorded.
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Four Harijan houses have beentotally burnt.

The photographs are here. | can place.

MR.DEPUTY SPEAKER" No.

PROF.P.J.KURIEN: Four Harijan
houses were totally burnt by CPI(M) workers
in my constituency. (Interruptions); and Po-
lice is not taking_ any action. Ten houses
have been attacked by DYFI i.e. CPI(M)
workers. Do you know why? Because these
Harijans have joined the Congress Party.
(Interruptions) Yes, because they have
jointed the Congress Party their houses
were burnt. The photographs are hera |am
placing them on the Table of the House with
your permission......

MR.DEPUTY SPEAKER: Mo, | cannot
allow them to be placed on the Table. No; |
cannot allow. (Interruptions)
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PROF. P.J.KURIEN: | want to request
the Home Ministerthat since this is aboutthe
burning of the houses of the Harijans, and
atrocities on Harijans, | want him to get the
matter investigated, and give a report early.

With this reguest, | support the De-
mands for the Home Ministry. 1 wanted to say
many more things, but since you are not
allowingme, | conclude my speech now, and
thank you.

MR. DEPUTY SPEAKER: The Home
Minister will reply tomorrow. The House now
stands adjourned.,

18.03 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, April 19, 1988/
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